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Final Report of the Joint Committee and Action Taken Report (ATR) in 

the matter of OA No. 1132 of 2024; Deepak Versus State of Haryana, in 

compliance to the Order of Hon’ble National Green Tribunal (Principal 

Bench) dated 18/11/2024. 

1.0. Background and the Orders of Hon’ble NGT (PB): 

The matter pertains to a letter petition filed on 30/01/2024 by Shri Deepak Son of Shri 

Chanderbhan, resident of Village Dadlana, District Panipat, State of Haryana, complaining 

about illegal and unauthorized operation of Ready-Mix Concrete Plants in violation of 

environmental laws causing air and water pollution. The letter petition has been registered 

as Original Application (OA) no. 1132 of 2024 by the Hon’ble National Green Tribunal (PB). 

It is alleged in the letter petition that for the civil work of Indian Oil Corporation Ltd. (IOCL), 

Panipat Refinery at KP-25 Project area, several construction companies have set up Ready 

Mix Concrete (RMC) plants on agriculture land of farmers by taking land on rent and about 

50 such plants have been set up. These plants are extracting groundwater illegally without 

permission of competent authority and operation of these plants is also emitting huge 

quantity of dust causing air pollution in the area which is causing health hazards to local 

people. 

The Hon’ble NGT vide its Order dated 18/11/2024 (Annexure-1) directed that: 

Para 03: In our view, allegations made in the complaint do give rise prima facie to 

substantial question relating to environment arising out of implementation of enactments 

mentioned in Schedule I of NGT Act, 2010 but before taking any further action in the matter 

we find it appropriate to get the facts verified and for this purpose, we constitute a Joint 

Committee comprising District Magistrate, Panipat; Haryana State Pollution Control 

Board; and, Central Pollution Control Board. 

Para 04: Central Pollution Control Board shall be the Nodal Authority for co- ordination 
and compliance of this order. 

Para 05: Above Committee shall collect relevant information and submit report within one 
month. 

2.0. Action taken to comply with the directions of Hon’ble NGT: 

2.1. Constitution of the Joint Committee: 

In compliance to the directions of the Hon’ble NGT, a Joint Committee comprising of 
following members, was constituted: 

i. Shri Virender Kumar, Tehsildar, Panipat (Member nominated by Deputy 

Commissioner, Panipat) 
 

ii. Er. Kuldeep Singh , AEE, Regional Office, HSPCB, Panipat (Member nominated by 
Member Secretary, Haryana State Pollution Control Board) 
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iii. Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh 
(Member and Nodal Officer, nominated by Member Secretary, CPCB) 

2.2. Site Visit and Collection of relevant information: 

1st Site Visit: The first site visit of the Joint Committee was conducted on 04/12/2024: (i) 

to verify the facts mentioned in the letter petition and (ii) to collect the relevant information 

for compiling the factual report as directed by the Hon'ble NGT. 

The applicant in Original Application no. 1132 of 2024, Shri Deepak along with other 

officials of Haryana State Pollution Control Board (HSPCB) and District Administration 

also participated in the Joint Inspection, to assist the Joint Committee. The attendance sheet 

is attached as Annexure-2. The relevant information was also sought from IOCL, Panipat 

Refinery, Revenue Department, HSPCB and various RMC plants visited by the Joint 

Committee. 

The following preliminary findings/observations were made by the Joint Committee 

during 1st site inspection: 
 

i. The IOCL, Panipat Refinery has signed agreement with around 40 contractors for 

various projects and these contractors are sourcing Ready Mix Concrete from various 

RMC plants.  

 

ii. The Joint Committee identified 23 RMC plants located in the area under 

reference. 
 

iii. As per data shared by HSPCB, out of these 23 RMC plants, only 02 plants have 

obtained Consent to Operate (CTO) from HSPCB and remaining 21 RMC have been 

established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB. As per the classification of 

Industrial sectors by CPCB in 2016 and 2025, RMC plants are classified under "Green 

Category" and required to obtain prior CTE and CTO from the concerned SPCB/PCC. 

 

iv. Due to imposition of GRAP IV, all the RMC plants were found closed at the time of 

inspection. 

 

The following additional information was also sought by the Joint Committee during the 

1st Site Visit: i) The ownership of land of these RMC plants, and ii) The IOCL’s 

contractors' agreements signed with the RMC plants for supplying of Ready-Mix Concrete 

to IOCL projects, to determine the total number of such RMC plants that existed in the 
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recent past. 
 

2nd Site Visit: The 2nd site visit of the Joint Committee was conducted on 07/02/2025. 

Some of the RMC Plants in the area under reference were found to be under the jurisdiction 

of HSPCB Regional Office, Karnal and therefore Shri Shailendra Arora, Regional Officer, 

HSPCB, Karnal was also associated in the site visit. The attendance sheet is attached as 

Annexure-3. 
 

3.0. Findings of the Joint Committee: 

Initial findings of the Joint Committee made during 1st site inspection on 04/12/2024 and 

the examination of subsequent information provided by HSPCB suggested that the 

allegations made in the letter petition regarding illegal and unauthorized operation of 

Ready-Mix Concrete Plants in violation of environmental laws causing air and water 

pollution appeared to be correct. Accordingly, a Status cum Progress report was submitted 

by the Joint Committee, while requesting grant of 06 weeks’ extension time for filing the 

final report (Annexure-4). The request for grant of 06 weeks’ time for filing the report was 

accepted by the Hon’ble NGT vide Order dated 19/12/2024 (Annexure-5). The further 

findings of the Joint Committee based on 2nd site inspection carried out on 07/02/2025 and 

examination of additional information received through HSPCB are as follows: 

1. During the first site visit on 04/12/2024, the Joint Committee identified 23 Ready 

Mix Concrete (RMC) plants in the area. Out of these, 17 RMC plants fall under 

the jurisdiction of the HSPCB Regional Office, Panipat, while the remaining 06 

are under the jurisdiction of the HSPCB Regional Office Karnal. 

 

2. Out of the 17 RMC plants in the Panipat region, 16 RMC Plants have been set up 

without obtaining Consent to Establish (CTE) and are operating without obtaining 

Consent to Operate (CTO) from HSPCB. The list of RMC Plants located in Panipat 

region alongwith status of Consent to Operate, is given in Table 1. 

Table 1: List of RMC Plants identified by the Joint Committee in Panipat region. 

 
 

S.No. Name & Address of RMC Plant Consent Status Jurisdiction  

1 VRC Construction Company, Ready Mix 

Concrete Plant, Village Dadlana, Panipat 

CTO obtained with 

validity upto 

31.12.2026 

Panipat 

2 Alpha Logistic, Ready Mix Concrete 

Plant, Village Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

3 Ashwani Kumar, Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 
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4 Aviraj Industries, Ready Mix Concrete 

Plant, Village Razapur, Panipat 

Not Obtained Panipat 

5 Sandhu & Co., Ready Mix Concrete 

Plant, Village Singhpura-Sithana, Panipat 

Not Obtained Panipat 

6 Mannat RMC India Pvt Ltd (Formely 

Konark Enterprises (Part-I)), Ready Mix 

Concrete Plant, Village Baholi/Bal Jattan, 

Panipat 

Not Obtained Panipat 

7 Mohan Garh Engineering & 

Construction, Ready Mix Concrete Plant, 

Village Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

8 Nav Rattan Construction Co., Ready Mix 

Concrete Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

9 Newtech (Part-I)., Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

10 Newtech (Part-II), Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

11 RSB Project Pvt. Ltd., Ready Mix 

Concrete Plant, Village Singhpura-

Sithana, Panipat 

Not Obtained Panipat 

12 SKF Enterprises, Ready Mix Concrete 

Plant, Village Singhpura-Sithana, Panipat 

Not Obtained Panipat 

13 VRC Construction Company (Part-2), 

Ready Mix Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

14 Tanwar Projects Pvt. Ltd., Ready Mix 

Concrete Plant, Village Singhpura, Near 

Panipat Refinery, Panipat 

Not Obtained Panipat 

15 Cheema and Company, Ready Mix 

Concrete Plant, Village Singhpura, 

Panipat 

Not Obtained Panipat 

16 Mehak Kaliraman Coop L and C Society, 

Ready Mix Plant Village Sithana, Panipat 

Not Obtained Panipat 

17 Nonika Enterprises, Ready Mix Plant, 

Village Sithana, Panipat 

Not Obtained Panipat 

3. Out of 06 RMC Plants located in Karnal region, 05 RMC plants have been 

established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB. The list of RMC Plants located 

in the Karnal Region alongwith status of Consent to Operate from HSPCB, is given 

in Table 2. 
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Table 2:  List of RMC Plants identified by the Joint Committee in Karnal region. 

 

S.No. Name & Address of RMC Plant Consent Status Jurisdiction  

1 Konark Enterprises (Part-2), Ready Mix 

Concrete Plant, Village Moonak, Karnal 

Not Obtained Karnal 

2 Bansal Infratech Synergies (RMC Plant), 

Village Kutana, Kohand to Moonak Road, 

Karnal 

Not Obtained Karnal 

3 Deepak Builders and Engineers India Pvt. 

Ltd. (RMC Plant), Village Kutana, Tehsil 

Ballah Assandh, Karnal 

Not Obtained Karnal 

4 RSB Projects Private Limited, RMC Plant 

Village Kohand to Assandh Road, Village 

Kutana, Karnal 

Not Obtained Karnal 

5 JPS Earth Movers Pvt. Ltd., Near Moonak 

Head, Village Moonak, Karnal 

Not Obtained Karnal 

6 Sandhu Construction Company, VPO 

Munak, Karnal 

CTO obtained 

with Validity upto 

31.12.2027 

Karnal 

 

4. Out of 21 RMC plants (16 in the Panipat region and 5 in the Karnal region) that were 

found to be established and operational without consent from HSPCB, 18 RMC Plants 

have been set up on agricultural land without obtaining the required Change of 

Land Use (CLU) certificate. Only 03 Plants have obtained CLU from town & 

country planning department name of these RMC plants are i) VRC Construction 

Company, Village Dadlana, Panipat ii) RSB Project Pvt. Ltd,Village Singhpura-

Sithana,Panipat iii) NewTech Construction Co., Village Dadlana, Panipat 

 

5. None of the 21 RMC plants (16 in the Panipat region and 5 in the Karnal region), 

which were established and operating without consent from HSPCB, have obtained 

permission for groundwater abstraction. 

 

6. The Joint Committee also carried out inspection of 02 RMC Plants on 07/02/2025 

namely which have obtained consent to operate from HSPCB namely i) VRC 

Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat 

Region)  and ii) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region) 

to verify the environmental compliance particularly with reference to dust control 

measures.  The photographs taken by the Joint Committee during inspection are 

attached as Annexure-6 and the compliance status, as observed by the Joint 

Committee, is as follows: 
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i) VRC Construction Company, Ready Mix Concrete Plant, Village Dadlana, 

Panipat (Panipat Region):  
 

• The Unit was not in operation at the time of inspection. 
 

• It was observed that Unit has not implemented adequate dust suppression measures 

such as dust sprinkling system within the premises of the plant, adequate green belt 

and wind-breaking wall to prevent dust emissions from leaving the premises, as per 

conditions of Consent to Operate. 

 

• The Unit has made provision to by-pass STP and  discharge untreated sewage into 

the nearby drain. As per conditions of Consent to Operate (CTO) granted to the unit 

by HSPCB, unit is required to reuse the treated water. 

 

ii) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region): 

• It was observed that Unit has not implemented adequate dust suppression measures 

such as dust sprinkling system within the premises of the plant, adequate green belt 

and wind-breaking wall to prevent dust emissions from leaving the premises, as per 

conditions of Consent to Operate. 

• The Unit is directly exposed to the nearby agriculture field as there is no boundary 

wall on three sides of the Unit. 

• The unit has not implemented sufficient measures for dust suppression within the 

premises. 

 

7. The allegations of the applicant regarding i) Illegal and unauthorized operation of 

Ready Mix Concrete Plants in violation of environmental laws, ii) several construction 

companies have set up ready mix concrete plants on agriculture land of farmers by 

taking land on rent, iii) These plants are extracting groundwater illegally without 

permission of competent authority and iv) operation of these plants is also emitting 

huge quantity of dust causing air pollution in the area, were found to be correct by the 

Joint Committee. 

8. The information regarding IOCL contractors' agreements with RMC plants for 

supplying ready-mix concrete (RMC) to IOCL projects, requested by the Joint 

Committee through HSPCB, RO, Panipat, to determine the total number of such RMC 

plants that existed in the recent past, has not yet been provided. The applicant alleged 

that around 50 such plants have been established in the area. During the site inspection, 

the Joint Committee identified 23 such plants in the area. However, the possibility of 

more such plants existing in the past cannot be ruled out. 
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4.0. Action Taken Report (ATR): 

4.1. Action Taken by Haryana State Pollution Control Board (HSPCB): 

The following actions have been taken by HSPCB: 

Panipat Region:  

i. The Closure order have been issued to 13 RMC Plant which were identified by the 

Joint Committee established and operating without obtaining consent from the 

HSPCB. 03 RMC Plants were closed by HSPCB on 17.03.2023 and presently these  

RMC Plants are is in abandoned state 

ii. The recommendations have been sent by HSPCB Regional Office, Panipat for the 

approval of Competent Authority, for imposition of Environmental Compensation on 

14 RMC Plants. 
 

iii. The recommendation for imposing  Environmental Compensation on M/s VRC 

Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat, which 

has obtained CTO but found to be violating the conditions of CTO and guidelines has 

been sent by HSPCB Regional Office, Panipat for the approval of Competent 

Authority. 

 

Karnal Region: 

i. Out of 06 RMC Plants located in Karnal region, 05 RMC plants which were found to 

be established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB, have been closed. 

 

ii. The recommendation for imposing  Environmental Compensation on M/s Sandhu 

Construction Company, VPO Munak, Karnal, which has obtained CTO but found to 

be violating the conditions of CTO and guidelines, has been sent by HSPCB Regional 

Office, Panipat for the approval of Competent Authority. 

 

The Unit-wise actions taken by Haryana State Pollution Control Board, for the violation 

observed by the Joint Committee, are summarized in Table 3. 
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Table 3:  Unit-wise actions taken by Haryana State Pollution Control Board (HSPCB),   

for the violations observed by the Joint Committee. 
 

S.No. Name & Address of RMC 

Plant 

Consent 

Status 

Action taken Remarks 

Panipat Region 

1 VRC Construction 

Company, Ready Mix 

Concrete Plant, Village 

Dadlana, Panipat 

CTO 

obtained 

upto 

31.12.2026 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,25,000/- for non-

compliances found during 

Inspection, has been sent to 

Competent Authority for 

approval . 

Annexure 

7 

2 Alpha Logistic, Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,45,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

8 and 9 

3 Ashwani Kumar, Ready Mix 

Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

10 and 11 

4 Aviraj Industries, Ready Mix 

Concrete Plant, Village 

Razapur, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 11,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

12 and 13 

5 Sandhu & Co., Ready Mix 

Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

14 and 15 

6 Mannat RMC India Pvt Ltd 

(Formely Konark Enterprises 

(Part-I)), Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 8,10,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

16 and 17 

7 Mohan Garh Engineering & 

Construction, Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 5,75,000/- has been sent to 

Annexure 

18 and 19 
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Competent Authority for 

approval. 

8 Nav Rattan Construction Co., 

Ready Mix Concrete Plant, 

Village Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 1,80,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

20 and 21 

9 Newtech (Part-I)., Ready 

Mix Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

22 and 23 

10 Newtech (Part-II)., Ready 

Mix Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

24  

11 RSB Project Pvt. Ltd., Ready 

Mix Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 19,65,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

25 and 26 

12 SKF Enterprises, Ready Mix 

Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,10,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

27 and 28 

13 VRC Construction Company 

(Part-2), Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

29 and 30 

14 Tanwar Projects Pvt. Ltd., 

Ready Mix Concrete Plant, 

Village Singhpura, Near 

Panipat Refinery, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

31 

15 Cheema and Company, 

Ready Mix Concrete Plant, 

Village Singhpura, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

32 
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16 Mehak Kaliraman Coop L 

and C Society, Ready Mix 

Plant Village Sithana, 

Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 1,25,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

33 and 34 

17 Nonika Enterprises, Ready 

Mix Plant, Village Sithana, 

Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

35 and 36 

Karnal Region 
18 Konark Enterprises (Part-2), 

Ready Mix Concrete Plant, 

Village Moonak, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 11.12.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit. 

Annexure 

37 and 38 

19 Bansal Infratech Synergies 

(RMC Plant), Village 

Kutana, Kohand to Moonak 

Road, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 22.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit. 

Annexure 

39 and 40 

20 Deepak Builders and 

Engineers India Pvt. Ltd. 

(RMC Plant), Village 

Kutana, Tehsil Ballah 

Assandh, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 21.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

41 and 42 

21 RSB Projects Private 

Limited, RMC Plant Village 

Kohand to Assandh Road, 

Village Kutana, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 21.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

43 and 44 

22 JPS Earth Movers Pvt. Ltd., 

Near Moonak Head, Village 

Moonak, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 05.12.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

45 and 46 

23 Sandhu Construction 

Company, VPO Munak, 

Karnal 

CTO 

obtained 

upto 

31.12.2027 

Show Cause Notice has been 

issued to the unit for non-

compliance observed during 

Joint Inspection. 

Annexure 

47 

 

4.2. Action Taken by Central Pollution Control Board (CPCB): 

Central Pollution Control Board (CPCB), Regional Directorate, Chandigarh has 

communicated vide letter No: CM-13011/308/2024/RD-CHD/SPL-1 dated 16/02/2025 

(Annexure-48) to HSPCB for ensuring compliance of the following: 

 

i. HSPCB shall ensure compliance of its Orders issued to the RMC Plants. 
 

ii. HSPCB shall ensure that the RMS Plants closed by the Board operate only after 

obtaining Consent to Establish/Consent to Operate and also after complying with 

prescribed norms and guidelines. 

10
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iii. HSPCB shall ensure regular monitoring of the compliance of the conditions of Consent 

to Establish (CTE)/Consent to Operate (CTO) granted to RMC Plants. 
 

iv. The action taken report on the above points shall be provided by HSPCB, to CPCB 

from time to time. 

 

It is respectfully submitted that this Final Report and the Action Taken Report (ATR) of the 

Joint Committee may kindly be considered and taken on record by the Hon’ble NGT. 

The Joint Committee shall abide by further directions of Hon’ble NGT in this matter. 
 

 

                

Er. Kuldeep Singh, 

AEE, Regional Office, 

HSPCB, Panipat 

Virender Kumar 

Tehsildar, Panipat 

Dr. Narender Sharma, 

Scientist ‘F’ 

CPCB, RD, Chandigarh 

 

 

Date: February 17, 2025 
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Item No. 03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1132/2024

Deepak Applicant(s)

Versus

State of Haryana Respondent(s)

Date of hearing: 18.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None

ORDER

1. Deepak son of Chanderbhan, resident of Village Dadlana, District

Panipat, State of Haryana, has sent a letter petition dated 30.01.2024

complaining about illegal and unauthorized operation of Ready Mix

Concrete Plants in violation of environmental laws causing air and water

pollution and this letter petition has been registered as Original

Application under Sections 14 and 15 of National Green Tribunal Act,

2010 (hereinafter referred to as ‘NGT Act, 2010’) for exercising suo-moto

jurisdiction in view of law laid down by Supreme Court in Municipal

Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that for the civil work of Indian Oil

Corporation Ltd. Panipat Refinery at KP-25 Project area, several

construction companies have set up ready mix concrete plants on

agriculture land of farmers by taking land on rent and about 50 such

plants have been set up. These plants are extracting groundwater illegally

Annexure-1
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2

without permission of competent authority and operation of these plants

is also emitting huge quantity of dust causing air pollution in the area

which is causing health hazards to local people.

3. In our view, allegations made in the complaint do give rise prima-

facie to substantial question relating to environment arising out of

implementation of enactments mentioned in Schedule I of NGT Act, 2010

but before taking any further action in the matter we find it appropriate

to get the facts verified and for this purpose, we constitute a Joint

Committee comprising District Magistrate, Panipat; Haryana State

Pollution Control Board; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall collect relevant information and submit a

factual report within one month.

6. List for further hearing on 20.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
November 18, 2024
Original Application No. 1132/2024
M
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Attendance Sheet 
Meeting and Site Visit of the Joint Committee on 07/02/2025 at 11.30 AM, in the matter 
of OA No. 1132 of 2024; Deepak Vs. State of Haryana 
S.No. Name, Designation & Department Contact No. & Email ID Sie:nature 

~- rJAv-~~ r~{~ 9~l~C5Vlf3 7- r ~~ 
~~kav~. CfU). 

1. 
~ I {J) / Cfc ~ 

~Y1> e...~-"""' i..--

I 

2. ~ S,'rr,,1 ~ 1o6qoooo,4 
~ ~ ,@.~~ 

~v'ckfJ-,@ ~'i-~ 
3. Sbl~ ~- q4,6\q~0 5l c~ ~&1 ~sfte,; ~ ~k@~,-~ --
4. 

5. 

6. 

7. 

8. 

9. 

10 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

O.A. No. 1132 of 2024  
 

IN THE MATTER OF: 
  

Deepak                                                                                           Applicant(s)  
Versus 

State of Haryana                                                                        Respondent(s) 
 

Index 
 

S. No. Particulars Page 
No. 

1.  Status cum Progress Report of the Joint Committee in 
compliance to the Hon’ble NGT PB order dated 18.11.2024 
in OA No. 1132/2024. 

 

2.  Annexure – 1 A copy of Hon’ble NGT order dated 
18.11.2024. 

 

3.  Annexure – 2 A copy of attendance sheet dated 
04.12.2024. 

 

4.  Annexure – 3 A copy of findings/observation made by the 
Joint Committee during site inspection. 

 

5.  Annexure – 4 A copy of action taken by HSPCB against 
21 illegally operating RMC Plants. 

 

 

 
Filed by Adv. Adv. Atif Suhrawardy 

Counsel for Central Pollution Control Board                                                                                                                                    
 

Date: - 19.12.2024 
Place: Delhi 

 

12Annexure - 4
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Item No.07                        Court No. 3 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
Original Application No.1132/2024 

 
 

 
Deepak                                                                                 Applicant 
 

 
 

 

Versus 
 
 

 
State of Haryana                                                                     Respondent 

  
 
 

 
 Date of hearing: 20.12.2024 

 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

     

 Applicant:       None for the applicant. 

  

 Respondent: Mr. Rahul Khurana, Advocate for HSPCB. 

   Mr. Atif Suhrawardy, Advocate for CPCB (through VC). 
  

 

ORDER 
  
  

 
 

 

1. Interim report dated 18.12.2024 has been filed by the Joint 

Committee seeking six weeks extension to submit comprehensive factual 

report covering all the issues. 

 

2. Report may be filed at least one week before the next date of hearing.  

 

3. List on 19.02.2025 for further hearing. 

 

 
 

  Arun Kumar Tyagi, JM 

 

 
  Dr. Afroz Ahmad, EM 

 

 

 

December 20th, 2024 
O.A. No. 1132/2024 
M 
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Annexure-6 

A. Photographs taken by the Joint Committee duding inspection of VRC Construction 

Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat Region) 

 

Photograph 1: Inadequate arrangements for dust suppression within the premises. 

 

Photograph 2: Arrangement made to bypass STP and discharge untreated sewage into the nearby drain. 

Annexure - 6
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Photograph 3: Inadequate Greenbelt and wind breaking wall. 

 

B. Photographs taken by the Joint Committee duding inspection of Sandhu Construction 

Company, VPO Munak, Karnal (Karnal Region) 

 

 

Photograph 4: No Green belt provided. 
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Photograph 5: No boundary wall, green belt and wind breaking wall provided. 

 

Photograph 6: Inadequate arrangements for dust suppression within the premises. 
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HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT

Ph. – (0180) 2672037, Telefax – 2664951, Email: hspcbropr@g„,ail.c,m

hARYANA STAIR

UlabnuHdhLa
No r]SPCB/PR/2025/2686
To

The Chairman,
Haryana State Pollution Control Board,
Panchkula

Subject: Recommendation for Levying Environmental Compensation on M/s

CompanYl ReadY Mix Concrete Plant, Village Baholi/BaI Jattan, Panipat.

1

2

3

4
5

6

/

8

9

Name & address of the unit

Name and designatIon of
officer(s) inspected the unit

Product(s)and bio-products

the

Manufacturing process

Status of CTE

Status of CTO

Date of inspection of thaiiiI

Date of commissioning

Detail of violation

during inspection:

observed

2

Category of the unit10

11

12

Complaint/Court cii8',-#–ai;.

Detail of sampling and iialysis
effluent/air emission exceeding the
rtorrrls

Reasons for not collection of\amptes, a

No. and date of closure order issued by NA
the Head Office

Compliance of closure order iII)(
: qpplicable. __ _ _______. i_ _

Present status of compliance Unit has installed ST P plant
made by the unit, if any after issue o
show cause notEceCases for
environmental compensation: -

not collected

Detail of Show Cause Notice for closur€
and
EC issued with date

Reply of Show Cause N8tice, if anyreceived .

13

14

35

16

17

18

19
Eevying (D. Intentional discharges of effluent and/or emissions to the envlrorrr,ca:

including bypassing the pollution control devices on land, water anc. a ,
which results damages to the environment
17/02/202520

.2 '

Date of last inspection and sampling

t'e. prIor present inspection (Water
gg/or air apg/p[ 911l9f pollution.

Justification of imposing
environmental compensation for Last
fiveyea[

Dated 06/02/2025

Kind Ann: SEE, SWM Cetl (HQ)

VRC Construction

_M/s VRC Constfuction Company, Ready Mix Concrete Plant, Vlllac;(
Baho!!/Bp_I Jattan, _panipat. '

Sh. Kuldeep Singh, AEE

Ready MimFete

Mixing of Cement, Sand and Aggregates

Unit dA mly closed i HenceTi-Md dire8tly for C T C)

CTO oitbmb 31/1m
04/1 2/2024

NA

1 Unit has not providedSmliebmnl -mo-hestle,}fhuent ar,a
waste water is being discharged into drain without treatment
Not obtained permission from HWRA for ground wa:c'
extraction

Not complied with guidelines issued for RMC Plants by HSPC. i

vide letter no. HSPCB/2013/267-278 dated 24.12 2013
Green
Small

3

11

TM£tt8r perMa–-defore HohmTih–6A NiITSI of 2di4 titled as

Deepak V/s State of Harvana
of NA

SCN issued vide letter No,2199 €faled
Compensation and for closure action

06.Ia2 14 for Environme-:

Unit reply adi;e-a Gated 2 fm

NA

Annexure - 7

34

62



22 Final reasoned recommendations in
respect of EC and documents attached
to be verified

PI-Pollution Index (kM-do

and GrQen:30)
N-No of days of violation

23

/ 4

23

/>6

') !

'/ !i

?q

R-Factor in Rupees

S - Fact; for scale of @ration (O.5 bdo.g ( r„ s,MT
mIcro or small, 1.0 for Medium and 1 5
tq[_1_%r99 unit)

LF-Location Factor (as per census) 1

EC=PF IN xi x S x LF

Total AAalit calcuta{el

’''-’copy-of l-nibection reporm-itteidance s-h8et dated On/2024
-:,'--"vl of Inspection report and attendance sheet dated 07/02/2025
t£'~~,c,I of Show Cause Notice dated 06/12/2024
T,'~~,VJ of unit reply dated 27/12/2024 & 06/02/2025

„.,.„.h„„
Regional Office, Panipat

The said unit is a RMC Plant i8v8F8d ’und8r -gFeen category, was
lnspected on 04.12,2024 by Joint Committee in compFiance of Hon'bltl
NOT Orders dated 18/11/2024 in OA No.1132 of 2024. Dur.'nc

InspectIOn it was founa tHat unit has not provided STP for treatmen: Of

domestIC effluent gererated from colony and waste water is bc,r.Q
discharged into draIn without treatment. Thereafter a show cal,,st;
notIce was issued to the unit vide this office letter No.2199 dateo
06.12.2024 for Environment Compensation
The unIt in its reply dated 27/12/2024 and 06/02/2025 that
“NGT Joint Committee team visited in our unit on 04/12/2024 in OA
No.1132 of 2024. DurIng inspection our labour COIOny waste water was

found discharged in open. Earlier our labour colony was located a:

anc>theE location in camp area and domestic waste water was
dlscharged into sept c tank and was shifted to this new location in Oc:

2024. In compliance of observations raised by the joint committee we
had Installed the STl> plant and submitted the photographs of the same
on 27/12/2024. Now we has complied with the observations ar.o
lnstalled STP plant and operating it regularly." The site was aqa,'.

Inspected on 07/02/2025 by team of HSPCB & CPGB and found that
unit has installed STP) olant but plant was not in operatIon at the tIme 9;
InspectIon
Iherefore, it is recommended that the environmental compensatiop mov
be imposed on the unIt from 04/12/2024 (Date o( Inspe€.tii,} :4
07/02/20?5]We of second in?pec,tion)

Orange:50, 30

04/12/2024Tdate of
[ insp9Qtion) i.e]Qpays
250

Inspection) to 07/02/2025 ( Date of secon ’.:

39 T 65 x 250 x 0.5 x1 = 2,43,750/- (Ri:i,750/_ -par day) so constac,,_:;
mi.ni[nYm EC of Rs.5,000/- per day. Hence, 65 x 5000 = 3,25,000/-
3,25,000/-

in
+Bhu&ner S$1qh

Regional Officer, Panipat

:+
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HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT

11\Big& Ph. – (0180) 2672037, Telefax – 2664951, E-mail: hspcbropl@gmail.CQm
No.HSPC B/ PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREASJ the matter of air quality of Delhi-NCR is being monitored and heard by the I
Hon'ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

-UnrThl

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas;i vide
Direction No. 83 dated 17th Septenlber1 2024/ issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP3, which
is also available on the CAQM website (c:agm.nic.in);

WHEREAS, The Sub-committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e.1 'severe+’ category (DELHI AQl > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;
WHEREASJ the unit M/s Alpha Logistic.-p Ready Mix Concrete Plant, Village Baholi/Bal Jattan,

Panipdt1 is engaged in the process of manufacturing of Concrete using Cement/ Aggregate
and Sand.

WHEREAS, the above said unit was inspected bY this office on 05'12'2C)24 for
mplementation of the directions issued by commission under GRAP and found the

following violations made by the above said unit:-

1. Unit has not obtained prior C-FE/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.

1-ISP(,B/2013/267-278 dated 24.12.2013.

WHEREAS. the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2193 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS. the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent sltuatlon
by c'ontributing pollution in the environment causing further deterioration of the air.qyaliTy
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activitY is the need of houf
in large public interest.

WHEREAS/ there is apprehension of operation of the unit during odd hours in violation of

CAQM directions issued under GRAP Stage-IV.

WHEREAS power were delegated to Regional Officers by board in itS 187th meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no-

liip(...B/PLC/2020/1045_67 dated 19.03.2020 in partial modifications of the office ordeT
end,;t. 'no. bsp(.B/2005/2745_2753 dated 23.08.2005 of the board vide order dateq
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23.08.2005 for issuance of closure_
directions against the industrial sectors/units, found operating in violation of directions of
Ule EPCA and as directed by lion’ble Apex Court and Hon’ble NGT.

WHEREAS1 it is pertinent to mention here that EPCA has been dissolved and Commisslon
{or Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vicit
MoEF&CC, notification dated 05.11.2020 for Air Quality Management in National Capital
! let,ion and Adjoining Areas for better co_ordinationp research, identification and resolution
of ';}roblems s3rrouRding the air quality index and for matters connected therewIth or
ncidental thereto.

++F
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rHEREFORE, in view the abo

iIT : E :iIc: I !: : :T:(;or? I;IT; Is:i;;Z: : 3 : : 4Iii ; L :e :d & # !: tcS : t= = i :liT; }:i :iF; I; ii; }a

Re,iohJ/,T.,

:: 3 : : : T r i n t e n d i n g 1 4: n g i n e c r 1 U 1 1 BR V N 1 Pan ip at to stoP the electricity supply of

11 / s\ L ] P h a L o g i s t i c / 1 ( e a d y &I i x C o n c r e t e Plant I Village Bah oli / Ba IJ at tan IPa nj patH

4
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HARYANA STATE POLLUTION CONTROL
SCO No.55, SECTOR-25, HUDA, PANIPAT

Ph. – (0180) 2672037, Telefax – 2664951, E-mail: hspcbropr@g,nan.com

RYANA
'AT

StigP
===THnPU+=

HSPCB/PR/2025/ 2. dq 2_No
To

The Chairman

Haryana State Pollution Control Board
Panchkula

Subject:
I(IIIIIIF : : : 1:1iT; II: 1OC i t T:: el :I = Li=1P/ 1faT vI : ?tITleF£:£lm pens at ion on M / s Alpha Logistic I Ready Mix

1

2

F Name & address of the unit

Name and designation of the
officer(s) inspected the unit

Product(s)and bio-products3

Manufacturing process

Status of CTE

Ta

7

8

9

Date of inspection of the unit

Date of commissioning
Detail T m
during inspection:

observed

' Category of the unit10

11

12

13

Coram/miF
Detail of sampling
effluent/air emission
normstn=,=_

and analysis

exceeding

of
the

FReasons for not collection of samples, No source o
if not collected. I '
Detail of Show Cause N8iice laBm&M
cIosuFe and i Compensation and for closure action
EC issued with date1& tif gay TR@-ral–£fm
receivedhUI iisndit©hie33l–
ny the Head Office

Compliance of ctosurMa8i--lo 'e%
licable' Do.12.2024 through E-mail and E-Officea

PFesent status of compliancel No compliance made ifira
made by the unit, if any after issue o
show cause notice

Cases –fein
environmental compensation: -

65

16

17

18

19

20

2 1

Date of last inspection and sampling
i.e. prIor present inspection (Water

and/or Air and/or other pollution
Justification of – noam–
environmental compensation for Last
five year.

BOARD

'WWWH====Hj•l•l•nuHR•4•

Dated Oe - Ol –2 02 f-

Kind AHn: SEE, SWM Cell (HQ)

M /s Alpha Logistic, Reicm Bah8T/BbT-jattan
Panipat

Sh. Kuldeep Singh, AEg

Ready–Mib:
Mixing of Cement, Sand and Aggregates

Not obtain-a

Not obtained

05/12/2024

1

2
3

11

Unit has not obtained prior CTE/CTO from the Board
Not obtained permission from HWRA for ground water extractIon
Not complied with guidelines issued for RMC Plants by HSPc;3

vide letter no. HSPCB/2013/267-278 dated 24.12.2013
i. Green

Small

Btter Pla of 2®4tltled as

IDeepak V/s State of Harvana
NA

06.1)T2r2a Envirobmcntfor

letter No,2406 dated

an;fai board
Not obtained permission from HWRA for ground water extract,o.

Not complied with guidelines issued for RMC Plants by HSPC,3
gcLe lqtter nq._F{SPCB/2013/267-278 dated 24.12.2013

1

2

3.

NA
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22 Final reasoned recommendatioi-s - ii- T–tB– gai ci-lma–kia han F;+;,=:i, ,.._.

attached to be VeFined, ' 18/1 1/2024 in ciA do.1132 of' 2024: DLring inspection i was f::n£ll it
unit has not obtained CTE/CTO from the Board. Thereafter a show,
cause notlce was issued to the unit vide this office letter No,2193 dated
C)6'12 2024 fOF Envlronment Compensation and for closure action whIch
was physically delivered to the unit.

Upa was sealed on 25/12/2024 in compliance of closure order issued oy

this office Endst. No.2331-2334 dated 23/12/2024 and compliance had
been sent to Head Office vide letter No.2406 dated 30.12.202a
The unit in its reply dated 27/01/2025 has submitted the documents of as

commlssloning. As per the reply submitted by the unit has made E ease
agreement of land on 20/09/2024 and shifted that RMC Plant at site On

28/09/202. Unit started operation on 18/1 0/2024 after c,aiioration

The.refore, it is recommended that the environmental compensation may
Pe imposed on the unit from 18/10/2024 (Date of Commissioning) t;
25/12/2024 ( Date of compliance of closure order) for operating without
CTE/CTO from the Board. ' - -

PI-Pollution Index (Red: 80, Orange:bOM– - – - –-––
and GrUe W
N-No of days of violation

250

8/10/2024 (Date of Commissioning) to 25/12/2024 (D,t, , far;II,...
i of closyrg 9rder) i.e. 99 Days

2 3

24

R-Factor in Rupees

S - Factor for scale of opera lion (0.5[6.b(Fdr sRiM–
for micro or small, 1.0 for Medium and
ljl9rlqrge unit)
LF-Location Factor (as per cehsus)
EC;PI x N x R x S x LF

1’/ f

28

29

3D -65 ;Imd-;liti/-pe–r–-day) s8–Jdiiidcrin(j

US;}_F'9oo4_ per day' Hence, 69 L®9PF 3,45,gOP/-Total Amount catcuiame

)A/Copy of inspection dated 05/12/2624
C:ooy of Show Cause Notice dated 06/1 2/2024
Copy of Closure order and Its Compliance
Copy of Reply dated 27/01/2025

K u 1 kg= ; n g h ) Jr\ E E

Regional Office, Panipat
Panipat

Bhu

Regional Offic8r

a

g39
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HARYAN A STATE POLLUTION CONTROL BOARD
SCO Nos 55/ SECTOR-25/ H UDA/ PANIPAT

II+BiBBy ph. _ (0180) 2672037, Telefax – 2664951, E-mail b}H)(M)PIt/grnililu.IB

N\ -cJNo.HS PCB/PR/2025

To
In al V;if

1- 11 c (-ll£111-111 aT 1

Har\a11a State I)t\11tltitlll C-111111 Ill lltlal'cl

Panchku la

Ki„d Attn: SEE, SWM Cell (HQ)

Subject : Recommendation for 1 Jevyjng En\ironmental Compensation on M/s

Ready Mix Concrete Plant, Village Dadlan+ 1)lnlpat'

mm;=mha11 iii i M / s As 11\v ani Kuln ar. Rcad }- Mix
Dddlana. Pan lpat

Sh. Kuldeep Singh, AEE

Ashu ani I<unI ar.

V ifauc(-onJIile I ) la IIt .

r
inst)ected the unit

Product(s) and biWp©Eb
Manu fact tI ri11g proc9>E

Stat11s ot' C-'I-I

3. 1
4

5
Status cII- (--1-( )6
I)atc ol' illsDcctioll ol- tIle L111it

7

8

am
at’ C-c111c11t. Salld ;111cl AgS leWD

\it Tt :l1 Hi

\,\t ( )btllil\ctI
tiT 'I = = t 1 :1

bae of commission ing
Detail of violatioll

NA
C TE/C'I-O forn1 thc Board

2. Not obtained permission from HWRA for ground \\atel
c \t Fact lo 11

3 . Not colnplicd \\ ith guidelines issued for RMC Plants b>

115l1,(-1] \ idc Nt,.I ISI)('13 lo 13 :67-:78 dated :1.1 :.:0 1 3- _

] . ( iI-cell

ii. Slnall Scale

M1diM&NGT in OA No- 113: of :C):+
titled as Deepak V/s State of Haryana.
NA

observed during

Inspect lon :

t

t

a

eftluent/air
sampling

e in 1 SSI (111

and
exceeding

anajysjs of

the

no rin S .

] 3. 1 Redso;15 for 11,.t C,lllCCtit RFiIIIN-. *-a \„t"----' '*I :’" c"li--""' "':'I ct-+IL'-''11 g--“-"’:’1''"

if not collected. _ T , , \ , ,n
+/P fbi &1 ) 1 i c LI T: 11 T + r\H : :Ii1 T=h • chl IT bnHl oilbbl
kiblyof \IGv faRc Sohc. ifa ly 1 Reply not received

: : : i:: : • d a t e o t A c I o s L I r e o 1 n d e 1 + i s s L I e db ) PIn 11 is ( ) 111 ceLl IdS ip Non : 35 jn 235 ] dated : 3 p 12 p = 02 la

the Board
( re tlrdcl

JPPl ig_ab>IF

pHil{i Gus of compliance made b)
the unit. if any after issue of show
cause notIce.

for levy ing environmental

16

17

18

it;tin-T: 1 3.20:+
taI

1 to 1111(1 ol-ncS_\ ide letter No.: 1:+
! dated 30. 13.30:+ tllroLlglr l-. -IIIIIII an4l3CJt-BE

Nb cim$nance I bade by the unit

com pen sat 10 n : -

Page 9 of 12
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I )ilt c IiI \()
\il[lIFlt I\\

ll\Flt'LLI

I . ( III-It It' III-( hCI } I III \IIC L

.II\LI L\l' \ll' IIII,I IIj' ,11l1,'1- jILlIJlllILll I

Just tllcttltt)II ol’ lllrpo5ltlg clr\ il'olllllclrt£ll
conlpensatlon for last n\e \ear

C

re\pL-ct of FC 811(1 ctocunle11ts attached

1\. bc \ cri tlctl

bI - I),llILl1 i,111 111,lc\ {Ril

>II tIIIa tIl-cclt - _iII )
\ - \t\ tIt- dil\ h LIl’ \ iL>1;lliLl11

81J. ( )ri111uc

?S

26.
R - I--actor ill RuDees

S - 1;actor for scale of operation (0.5
for 111icro or s111all. 1 .0 for lnedium and

I . < 11>r 1 ill-cc Llllil )

t I I L 'c ill it 'Il l-ilCtl Ij- ( iI, jlcl- CCll,II, )

I L I > ! \ \ \ }{ \ \ \ ! }

I B)

:8
11 \ i.ilt \ : 511 \ t J 5 \ 1 13.3 -.500 - ( Iis.3.750/- per day) so

LL'rllILl''I-IIly llllllllllll [ II I- C- ,'1- it,. 5.000 _ pcr da\-. [lc11ce. 330 X
St it III i 6.51).i)o(i

:9 16.51).iii)o/-I tllill JtTIlt)llb fc:1 lca llccl

DrvCop) of ins1)Jction dated 07.12.202+
Copy of Show Cause Notice dated 1 1.12.202+

Cop)- of Closure Order and its (-(rmpliancc
C'op) tIf(-1)rnjllaint lllcd in Ill)n'l>Ic \( ;T

Kuldct
Regional Office, Panipat

\\

\ '\

The said unit is a RMC plant covered under green category. was
inspected on 07.12.2024 in compliance of Hon-ble NGT Orders

tlatctl 18.11.30: 1 in ( )'\ Ntl. 1132 of 2024. During inspection it
\\ 11\ tt'Lllrtl 1l1111 Llllil Itits lrt>1 .)htai11cd (:,'1-[J/('-ro from the Board

1 1l-'I-cilttcl-- iI -ll',\\ L-IILI bc llt.ticc \\ as isstlcd to the unit vi(Ie this
L.l-llcc lcttcl’ \t).== 17 dated 11.12.2024 for Environment

C'olrrpensation a11d for closure action which \\as physically
deli\ ered to the unit

L.-nit \\as sealed oil :5.12.2024 in compliance of closure order
issllcd b\ 1l1 is t>t11cc l-:lrdst.Ntl.235 1-2354 dated 23.12.2024 and

LL,llIFll11111cc IIiI \ [rcc11 \cl it ttl llc IId otllcc \- ide letter No.2424

c 1: J IIII L ,llcll 1 -111il il illld l--ot-llcc. '1-he Lin it has not

1 ctI ,II !_\ 1-clr 1 \ tIll tliltt

i F 1 cl-c 1 t + 1-c, it I \ 1-cct >111111CltLICL{

( 1

tllilt tllc clr \ i ronlnenta I

CL'lll})Cll>il111)11 11111) bc 1111})LrbCd OII tIle ullit frolr1 30.01.2024
( Date ot- C'olllplaillt tllcd before IIon-ble NG-I-) to 25. 12.2024

( Date of conrpliance of closure order) for operating without
CTF-:/CTO from the Board

iII.t) 1.:oII { I);ltc tlt- C'0111pl£lint tIled before Hon-ble NGT) to
:5. 13.302+ ( Date ot-compliance of clOSLlre order) i.e.330 Days
250

0.5 (

Regional Officer, Panipat

Page 10 of 12
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H ARYAN A STATE POLLUTION CONTROL
SCO No.55, SECTOR-25, HUDA, PANIPAT

Ph. – (0180) 2672037, Telefax -– 2664951, E-m,iI, E,p,.,b„,,„@..„U.,..,.,m

stANHAP+1]

No }{SPCB;ii;; a;-i;i-?)-$
0

The Chairman
Haryana State Pollution Control Board
Panchkula.

Subject:

C : : : =T:e: 1:II JT i I f;; elg :/J : 3 uE: : i:hnaT : : : n?p=r: P e n S at ion on M / sS and hu & cOB ) Ready MIX

l
2

3

4

5

6

7

8

9

Name & address of the unit

Name and M
officer(s) inspected the unit

Product(s)and bio-prodMI

ManLhhlrRgbr888&

tFib

Status of CTE–

Status of CTO

Date of inspection onhe=;Fiit

Date of commissio;iii

nintH2
3. Not complied with auideliries issllpd fl, nhnr Ola„,, h.. He„n ,

11

Detail of violatibi
during inspection:

10

11

12

Category of the unit

Complaint/Court ca;eUrV.

Detail of sampling and analysis if
effluent/air emission exceeding therlorrns

Reasons–fir hot coitedin of samples
if not collected=':"r:;+;m.
UPoitii - if ai) [nema
I ; h:nE e : : ti : I Fu & adB i ; i a b a P 1E)=fM 37H'i:=nun
show cause notice
Cases for––––-–-- lev-ying
envIronmental compensation: _

13

14

19

Date of last inspectionbnd Gml)ling
1'e. pFlor present inspection (Water

grId/o! Air grg/or other pollutiWL __

Justification of ai>alia-g
envlronmental compensation for Last
OLq_y93r

20

21

BOARD

Datedo 6- oZ - 262 r

Kind Ann: SEE, SWM Cell {HQ)

aipSaly8a–dsinghpd;i_–shhanaFE–E–
Rem-aG

Mixiri ci cmha a
Not obia-iM

Not obtained
04/12/2024

NA

uMa i;ard

i. Green
Small

In PM;: F2 o f 2 0 2 4 t I t I e a a s
NA

No source of Air Emissi
06. 12.202–4 for Environmc,„:

letter No,£433 da tec

i
2

3.

Unit ih8RMBoard
Not obtained permission from HWRA for groun8 Later enractjor

y : E T::(:F 1 Leo? Eg B 8 B }$ 8 1 i n3% 6 i;3u7T dTtb : !if 1 ; 1 : : $ Hb y HS pcp 3

NA
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22 Final reasoned recommendatIOns

respect of EC and
attached to be verified,

in The said unit is a R Md–meRiden ca{egbry, was
documents : inspected on 04'12-2024 in compliance of Hon’bIa NCT Orders dated

18/11/2024 in OA No.1132 of 2024. During inspection it was found that
unit has not obtained CTE/CTO from the Board. Thereafter a show
cause notice was issued to the unit vide this office letter No.2174 datea
06-12 2024 for Environment Compensation and for closure action whc„
was phystcally delivered to the unit

Unit was sealed on 25/12/2024 in compliance of closure order issued by
this office Endst. No.2372-2375 dated 23/12/2024 and compliance has

been sent to Head Office v ide letter No.2433 dated 30.12.2024 through
E-mail and E-Office. The unit in its reply dated 10/12/2024 has not
submitted any proof of date of commissioning
Therefore, it is recommended that the interim environmc>nta
compensation may be imposed on the unit from 30/01/2024 (Date o'
complaint filed in NGT) to 25/12/2024 (Date of compliance of cjosure

prger) for operating without CTE/CTO from the Board
80, Orange:50 302 3

24

25
23

PI-Pollution Index (Red
and QIgsn;iQ
N-No of days of violation 30/01/2024 (Date of complaint filed in NGT)fo–lg/12/2024 (D,t, .;

+cQr_npliance Qf ;lOSLLrp order) i.e. 330 Days
F 250R-Factor in Rupees

S-Fictbr lb+ icai8omtion (6.5163+or Sril85
for micro or small, 1 0 for Medium and
1 .5 fg[ large unit)
l_F Location Factor (as per census)

? i

23

29

[1

EC=PI x N x R x S x LF 30x330x266;nxl= +£i7,500/- (kg.3,-7M Jia,y) „ ,i,,idS-
rTd TSo/: J–b5J900/:per day- Hen-99IQOWWO = 16'5Q=9o9/Total Amount calculated

)/VCopy of inspection dated 04/1 £/lei24

C' 30y of Show Cause Notice dated 06/12/2024
'.;ooy of Closure order and Its Compliance

@r
Kuldeep Singh, AEE
Regional Office, Panipat

Bhupir;Kr Sing
Regional Officer, Panipat

-+
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\=Hb=. HARYANA STATE POLLUTION CONTROL BOARD

; P h p PoT : ) T6? ? ? r FeFeET 1D !I:= B /1 ) T VmI:i <!) /h :{\ : = fITIIp com
No.HSPC B/ PR/2024/

CLOSURE DIRECTIONS

H 0 n p :IE£!11: : : : 1r::: :: : : fi : ihr:1S I i:1L ; iTT :1: A tFl tlC TI ( ;; r : itS ;Bd/;;:5h ear d by the I

1 ) i reT:i : : S J : : r ( II][1 ][1:i;f: : n fI )7rt : i r £:: [ = by:: na:: :\Tnt ii: ISR : = : It;in iS SeTt: : T: v ifI

{mplemen}ation of the revised schedule of the Graded Response Action Plan (CRAP), which
is also available on the CAQM website (caqm.nic.in); ' - - ’

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the -WP i'e', 'Severe+’ categorY CDELHI AQI > 450) on 17/11/2024 which remain in effect
pPt? 05{12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region CNCR) and all the construction activities including linear public projects' are
completely banned under GRAP Stage-IV;

WHEREAS, the unit M/s Konark Enterprises (Part_1) j Ready Mix Concrete Plant, Village
I?aholi/Bal Jattanf Panipat, is engaged in the process of manufacturing of Concrete using
Cement, Aggregate and Sand.

WHEREASI the above said unit was inspected by this office on 04.12.2024 for
ilnplementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior C’FE/CTO from the Board
2' Not complied with guidelines issued for RMC Plants by IISPCB vide letter no

HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2187 dated
06/12/2024. Unit has not submitted any reply of show cause notice and no cohplianc€, has
been made by the unit.

+

WIIEREHS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situatior{

bY contributing pollution in the environment causing further deterioration of the air quality
UP to Severe+ CategorY which is creating difficulties in breathing of the peoples residing in
the nearbY locations- Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under Gl tAP Stage-IV.

WHEREAS, power were delegated to Regional Officers by board in its j87th meeting vide,

agenda item no' 187'12 CS) held on 17.02.2020 and orders were issued vide entIst no
IISPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order
cndst. no. llSDCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated
19'30-202C), it has been ordered to delegate the power to the Regional Officers of the 13oard
in addition to power already delegated vide order dated 23.08.2005 for issuance of cIt;sure
cllrectrons against the industrial sectors/units/ found operating in violation of directIons of
the EPCA and as directed by lion’bIc Apex Court and Hon’ble N(,T.

WHEREASJ it is pertinent to mention here that EPCA has been dissolved and Commission
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted brjde

MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital '
Region and Adjoining Areas for better co-ordination, research, identification and resolution
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of problems surrounding the air quality index and fOr matters connected therewith or
ncidental thereto.

+
+

is

b

I’HEREFOREJ in view the above mentioned facts and in exercise of the power conferred
under sections 33-A of the Water tPrevention & Control of Pollution) Act, 1974 and section
31-A of the Air CPrevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Konark Enterprises (Part_I)J Ready MIx Concrete Plant
Village Baholi/BaI Jattan, Panipat by sealing its plant and machinery & DG set along-with
directions to stoP the electricitY suppIy of the above said unit, with immediate effect.

R..:kkK„.
Panipat Regi(n

£ndst' No. HSPCB/PNP/2024/ 23 gg – 239 L Dat,d, 23/12/2024©–
A copy of this Direction/Order is forwarded to the following for inform£tioi:
1. The Chairman, Haryana State Pollution Control Board, Panchkula
2. The Deputy Commissioner, Panipat.

3. The Superintending Enginee,, UIIBVN, Panipat to stop the electricity SL$)1y ofsaid unit.

M/s Konark Enterprises (Part-1)/ Ready Mix Concrete Plantp Village Baholi/BaI
Jattan, Panipat.

4

R e g i o :ppI!arE e :

'-”""'©
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H ARYAN A STATE POLLUTION CONTROL BOARD

SCO No.55, SECTOR- 25, HUDA, PANIPAT
HR gP Ph. - t0180) 2672037_Jfk fat_ g 6l41 )5 1_ E -mail: Itspl bE o PJ aID(iiI c gIll

N,. HSPCB/PR/2025/J 1/ 6 Dated: 11/W/Joif
To

M/s Mannat RMC, India Private Limited,

(Konark Enterprises (Part-I).Ready Mix Concrete Plant
VilEage Baholl/BaI Jattan, Panipat

Subject : Closure order issued against unit M/s Konark Enterprises (Part- I>t

Ready Mix Concrete Plant, Village Baholi/BaI Jattan, Panipat

In this regard, it is intlmatea that this office has issued closure orciep

vide E'ndst.No./HSPCB/PR/2024/2339-2342 dated 23'12.2024 against the UnIt M/s

Konark Enterprlses (Part_I). Ready MIX Concrete Plant, Village Baholi/BaI Jattan
Panlpat Further vlae ietler dated 10.02 2025 YOU have lnfOFmed that the name of the

unlt is M/s Manriat RMC IndIa PrIvate Ltmited and person available at time of

Enspection has wrongiy toid the name as M/s Konark Enterprises (Part-1)' The same

closurf: order is appli<..able on your unit and you are responsible and accountable for

the acticils to be initiated for past violations Copy of closure order is attached

}leI ev\' I’: r

e

Re

HSPCB, Pa@?

•
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H ARYAN A STATE POLLUTION
-l’"" ’"= SCO No.55, SECTOR-25. HUDA.
UXqFr+ Ph. – (0180) 2672037, Telefax -– 266495 i, E- m,iI, J,,„b„,,„,.„,m,i1.,.m

= = = W W = = n W W = = = W W = = = = = = = = W W = = = = = = = = = = M HH WHen = = = = = MUnn W = = = = n

No
To HSPCB/PR/2025/ 21 IS–

The Chairman

Haryana State Pollution Control Board
Panchkula

Subject:
F.ecommendation for LevYing Environmental Compensation on M/s Mannat RMC India Private,

LimIted, (Konark Enterprises(Part-1)1 Ready Mix 'Concrete Plant, Village Bah,li}i£'i 'Ji'tt;;,
Panipat.

1

2

3

4

5

6

7

8

9

Name & address of the unit

F Name and designation of
officer(s) inspected the unit

Product(s)and bio-products

Manufacturing process

q=nH•=____
the

Status of CTE

Status of CTO

Date of inspection of the unit

Date of commissioning

during inspection

Detail of violation observed

Category of the unit10

11

12

Complaint/Couitc=8nrTy:

anaTysis ot
exceeding the

Detail of sampling
effluent/air emission
norms

and

Reasons for not collection of samples,aZ
if not collected. I -

1 68GTBRc;vi–iii--Mo ®Mletter- it –ed
' closure and ' : Compensation and for closure action

EC issued with date.==U••n____
RepIY of Show Cause Notice, if any ! Reply received dated 10/02 lm
received

Nb:- m–d;tac;+ -cbs–LM6Fder issuedF This Once-EMI io-2339-2342lRed 23/1-2)2624
by tOe Heg_clOffice.
Compliance of closure order idC8i;ptiance–'Fa-s–68en sent to–Fmd Ofhc.e vid8

licable- _ bQ.12.2024 through E-mail and E-Officea

Present status of compliance} No compliance mae by Gni
made by the unit, if any after issue o
show cause noticeCases Ir-
environmental compensation: -

1 3

14

15

16

17

18

19

20

'> 1

levYing] (i)HaSMoat obtaiFMomIHb=pmc undeFt ii (A/a Ipr
(Prevention and Control of Pollution) Act, 1974 and/or Air (}'re„entic.. a,.

ontrol of Pollution Act. 198 1

Date of last inspection and sampIIng TNA

i.e. prIor present inspection (Water
goII(OJ_fyr_ anc!/Qr.ptILeLp911ution
Justification of imposing
envIronmental compensation for Last
f@I Ipa[

CONTROL BOARD
PAN I PAT

Dated Pl

Kind Ann: SEE, SWM Cell (HQ)

_M/s Mannat RMC India )iT@a–jk8XMEnterp}ises(Part
Ready Mix Concrete plant, yJJage BahQl£B31_Jat@pJanipat.-
Sh. Kuldeep Singh, ALE

Ready Mix Concrete

Mixing of Cement, Sand and Aggreaates

Not obtained

Not obiaIFl-a

05/1275021

NA

Unit has not obtaIned prBn£/CTOf rom the–Board
Not obtained permlssion from HWRA for ground water extract,on
Not complied with guidelines issued for RMC Piants by HSPC;3

vide letter no, HSPCB/2013/267-278 dated 24.12.2013
Green
Small

1

2
3.

latter pending before Hon’ble NGT in oA No.1132 of 2024 titFea a ,
IDeepak V/s State of Harvana

mJ

En;ironmc-„_06.12.2024 for

letter No.2409 date

Fig
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22
[:I Of aE n Pr= i n } : [ T:hsie : ::: : n 2 : :4C I : n:::fFdo ; Ua :: tIgHNe4T aId = = :a++apb,nd +n hQ vnriHpd : 18/1 1/2024 in OA No.1132 of 2024. During inspection it was found thaI

unit has not obtained crE/CTO from the Board. Thereafter, a show
cause notice was issued to the unit vide this office letter No.2187 dates
06.12 2024 for Environment Compensation and for closure action wh'c;'
was physically deliverea to the unit
Unit was sealed on 25/12/2024 in compliance of closure order issued by

thIS office Endst, No.2339-2342 dated 23/12/2024 and compliance has
been sent to Head Office vide letter No.2409 dated 30.12 2024
The unit in its reply dated 10/02/2025 has submitted that the name o'
plant is M/s Mannat RMC India Private Limited instead of Kona’'<
Enterprises which was wrongly told by person available at the time o'
nspection The plant was purchased plant from Akash Ganga
infravcntures India jJv-. ltd., A-32, SeCtOr-65, Noida, Gautam Ruc-

Nagar, Uttar Pradesn cn 17/07/2024 The rent agreement is Yet to oc

executea and plant has not started operation
The reply submitted by the unit is not satisfactorily as unit has no:

obtaIned prior CTE/CI O from the Board
Therefore, it is recommended that the environmental compensation rnav
be imposed on the unIt from 17/07/2024 (Date of purchase of plant) to
25/12/2024 (Date of compEiance of closure order) for operating WIth,o,.'.
CTE/CTO from the Board

>l->=ITJt18i Index (Rai16,- 6range:50'-3d
and Green:30)

N-No of days of VIOlation

7 3

1 7/07/2024- (Mtb-of p.rchase oi-plant) to 25/1 2/2024 (Date of cornot:a.c':
Af closure 9rder) I.e. 162 Days
250k-Factor in Rupees

S--:- Fi&oF-f-o–rsiaid–if operati8n (0.5[0.5 (For Small)
for micro or smalE. 1.0 for MedIum aldF
1 .5 for lar99 unit)
LF LocatIon Factor (as per census) 111

')

J/

FC;DTxM xk-x's x IF 39 x 162 x 250 x 0.5 x1 - 6.07,500/- (Rs 3,750/-- per day) so consider-";,;
rnlnimum EC of Rs 5 000/ per day. Hence, 162 x 5000 - 8,10,000/-
8,10,000/-T otai Amount calculated

i/-V(;opy of lnspection dated 04/1 2/2024
Copy of Show Cause Notice dated 06/12/2024
C,Joy ofClosule order and Its Compliance
,' lot)V of reply dated 10/02/2025

%Kuldcep Sin9n, AEE
RegIonal Office, Panipat

Panipat

Bhu&4ldeF’Singh
Regional Officel

e

!'mMmvIii F:'J,;%;WWW!==1 : -.":':
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HARYAN A STATE POLLUTION CONTROL BOARD

SCO No.55/ SECTOR-25, HUDA, PANIPAT
11-qgF9r Ph. – (0180) 2672037, Telefax – 2664951f E-mail 1. 1 =„ IIL ! >1' >1> lIBII. iI Ll CtI 11

yrNo.HSPCB/PR/2025/ II g g
To

1)at cd 11 rE

[he Chairman.

Haryand State Pollution Control Board,
Panc h ku la

Kind Attn: SEE, S\\'NI (-cII (HQ)

Subject : Recommendation for

Engineering & ('onstructlt)n,
Pa n i pat .

Name & address ot' tIle tIlrit

I.c\ yjng En\ironmcntal CompenSatIOn
Read v Mix Concrete Plant. Village

on M/s Mohan (;al'h
13ahl iII/BaI .I IIft:In.

&T\(ltlll£111 (];trl1 1..11=i11ccri11g & ('011stl-tlctlcl11,

C',111Cl-CtC 1’111111 . \’illilgc IXilll'*li'lti b1 JaIl;111' 1)i111iPilt

StI . K LlldCCj1 Sillgll. r\ I: I

Read\ Mi\

NiKI a11d dcsiq11atit111 tIt- tllc tltllcct’( b )

insDec'ted the unIt

Product(s) and bio-products
Manufacturing process
Status of CTF

Status of’ CTO

Date of inspection of the unit
Date of com nl issi011 i11g

> d

InspectIOn :
2. Ntlt obtaincd pcr111isbion from tIR RA tIll ground \\ alcs

Not complied with guidelines issued for RVC Plants b>
! HSt)CB \.ide No.HSPCB/201 3F':gI -IJ}_ ddleq2 Jj:.:0l3

Read\ M i\ Collcrctc
1 AIEgin
Not Obm
Not Obtailled
05/ 1 :/20 l+
N A

) Itlnll tllc Board

c\tl-actloll
3

T6.[Cdtegol->' of the unit
1

12

it

tric11
ii . SIlla II Scale

i : i I = r H :: i :! ! IL• : :1 ) 1 t:1 Jl : i \ \• i: tIal in
Detail of sa111pling zl11d t111£ll} sis ot- N'\
effluent/air emission exceeding the

H 1 3 H kT== L s fo r I I o t c o 1 1 e c t i o n o fB s a 111 P I e sq No Source of air emission and emu ent generation p

„.K.'=,':',!':::, .„,;. „..... „„ .. =.„ :.=„.. ~:.. '..'„ .',.:'.', '.'.'

I:-.::SIt i''liP!::::: „..:... :,.:„.,;,L=:.:";::::];",'.::::::;'::;f':':'.',',:.'!,’,!’:""'"“""":'’"-

1 6 H :: : : :S n d a t e o ts c I o s L 1 r e o I = d e I = i s s u ed by This once Ends jn NoH 2359 = 23 abC ATEHh p

the Board
> tlre orde1

aDD Ii cable

1 1llliiltlcc lllilCIL’ I')
the 111 lit. it' :\II\ ;It-Icr i\\llc "I -Il''\\

i11 ( );\ \ tI. 113 : of :0:1

n2.30:+ for

d

dated 30. 1 :.:OII ttlrt,LIUll };.-lllilil ;ltld Fi-PIllyE
G,Gdiilcc 111£ltlc b) ttlc tl11it

19

caLISC lltlt lcc

Cafes +or Ic\> Ing
e 1 1 \ i 1 n t) 1 1 1 1 1 c 1 1 ( i \ 1 : i : : ( i: : 1: : : a iII ) III: IT : I: ) b= : hI in)IFJl TH : ITII :: fiLI : : I ):rex : : url: a

c0111 Den sat lo 11 : -

Page 11 of 12
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:0 Date of last i11spection and salnpling
I e prIor Ill'eqe11 f InsPectIon ( Watel

IIjy t 'r ;}IJ-U1\IIJI- tIlt]FI- pt\II LIOp11

.ILl\tltlcilt iI +11 \II- illl}rl\>illu cli\ ir,+llITlclllill

CL'llljlCIl\IIII t'11 tl'I' lil\t II \ c \ cII

1 111.11 l'Cil\\.llCtl t-CCL1£t1111Ctlt1.lliLltl.\ III

I-C\IrCCt tII I’ C- I111tI tILICLI1111:IIII IIttIICIICd

It, llc \ cri tied

bI - I)tlllllt iL111 l11tlc\ ( I<ccI : 80. Oril11uc

: 5tI illrd (;rcc11 : 30 )-:4 . \ - \\> LII'tl11\ > t>1- \ itIl;1=i

IS. ' i<
I- a CGi- i-Ii tl[1&c:

:6 I' actor It>r scillc ol opcl’£ltloll (o,5
It'r 111icl'o or small. 1.o for medium and

1.5 t-or large ullit)

:7.TI'I; - I.ocatnRTITIii r CC11SUS

28. ltc-= R=T
:9- 'It.tIll ;\£lILl11111 ClllClll;ltCLl

I)A/C-c)11.\ I;f insllCLlit)n tf211&11 1)5.12.202+
(-oI)} ')f Sho\\ (':lu\c \1)lice (latctl t)6. 12.202+
( 'bI).\ ill- unit rclrl\ tInted I o.02.202+

C-oI)\ I)I' ( it)\urc ( )r(Icr antI its ( 'om 1)Iia 11t'c

I<ul(I null. A 1: I'

Regional ot'ticc, Panipat

il11d or AIr (Pl-e\enti011 a11d C011tl'ol of Pollution Act. 198 1 .

NA

\.\

1 1l-' ~'It'l 111111 l~ iI l<\lc 1llil111 CL.\ cl-cd lllldcr ul-cell categolm
Ill\I.CL-tULl Llj1 t JS. I =,:II: J i11 c,1111plii111cc o1- 1 1,,11'hlc NGT (.)rdt-rs

ttiltctl 18, ll .:(1:+ i11 t )'\ \t>. 1132 or- 20:+. DLlring inspection it
\\ iIS it'Ll11tl 1l1111 Ll11 il 11115 jltll Ohl;IiI led C"l-E/C'I-(_) frDIll the Board

I llcl-cutter. it bll'.\\ C£ILlbC lloticc \\ as issued to the unit vide this
tll'tlcc lcllcl- \tI.: 1 96 date(1 06. 12.2024 for Environment

C'+11rlrcll>atll'II illlcl tl)I- cIt)SUI-C action u'hich was physically
LICll\crcd it. Ill,' Llllil

1 1111 \\ as sealed 011 15. ] 2.2024 ill c0111pliance of closure order
ISSued b) this ott-ice [:ncIst.No.2359-2362 dated 23.12.2024 and

conrpli;Ince has bcell sent to 1-lead office \ idc letter No.24 ] 8
dated 3D- 12.202+ thI-ouglr E-mail and E-(’)fRee. Unit in its repjy
dated 1 1 0:':025 lla b. submitted that they had shiffted the plant
1l-''Ill litI-tttL'I-. Ra_tilstllillr [t> P£lnipat on 08.08.2024 and started
"j'cl-ill1''11 ''I Fllil11t ''£t ri:.(19.2(121 after calibration. -I-herefore. it

I * I-cl L'!tttttcrtLl,',I tllilt [ llc c11 \il'tl11111c11t£ll ct)111pe11sation ma\ be

lltlj1. 1~CLI Ll11 tllc IIII it 1-1-,>111 05 .09.30:+ ( Datc of ('alibration of

llli1111 i 1'1 :5.1 :.:ti:1 CI)IIte L)I' CL)lllpliil11cc tIt' cltlSLlrc order) for
Lll)CI-at IIIy \\ ItIItILIt C- I-I. C--1-O tIIIIII tIIe I]OZII'd
1 ( )

[I= .t 19:(1:-+ ( 1 );llc Llt' C -£llillriltic111 ,it' pla11tm-m
CL\llljrllill lcc t>1-CltrSLll'c t)rdcr ) i.c. 1 IS Da\-s

:50
o.5 ( Ft ir Snldll )

in \ 115 \ 350 \ o.=n
ct)llsltlcl’111g 111illi111t 1111 1-:( ot- Rs.5.000/_ per da\-. Hence. ] 15 x
St)oo 5.75.000/

) ,IIII( )/'

IIII up i

Regional Officer, Panipat

Page 12 of 12
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HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT

wei gP Ph. – (0180) 2672037, Telefax – 2664951, E-mail: hspcbropll£/ gmilil.com

No.HSPCB/PR/202507/? Dated ///02_de'r0
The C-hairnlan

LIar\a11a Statc I)trtlltlitlII (-t11111-tIl Ill.itt't1

I)illlCllkLI lil

Kind Atln: SEE, S\\'NI (-cII (HQ)

Recommendation for Le\ yjng En\ironlnental ('ornpcnsation on M/s Na\
Construction Co., Ready Mix (:oncrt'to Plant. Village Datllan tl. Panil)nt.

Name & address of the u11it M,s Na\ [<£\tl£111 (-trllstrtlctit>II C -t>.. Read) Mix Ct)llcrctc Pl£111t.

Villa=c D£lcllallil. F)dIll trill

1 Mmlgl1. ALL
insDected the unit

Product(s) and bio-products
Manufacturing process

Status of CTE
Status of CTO

W9JJWecti011 PI- tllc Llllil
Date ol- conl111 ISSltl11 III u

Detail of \iolati011 ohlCri GII

Subject :

\ .\

2.

illiniu T
llrspcctloll

i . (irccll

ii. Slllall Scalc

Matter bi11ding bet-ore ll011-bIc \G-1
titled as Deepa}, V/s State of Har\ ana

a

effluent/air emission exceeding the

llorl11 S .

Reasons for not collection of samples.
if not collected

\

issued with date

\ f Sht)\\ C-£ltlsc Notice.

recei\'edI lamm
the 13oal-d

3

aDDlicable

status of c0111pliallce llladc b)

the unit. if any after issue of sho\\
cause notIce.

1

C0111 pen sat l011 : -

t

12

]3

ot

+mILlcTI- allI

n=cl- \n.: 1 68 dated 06- 1 2.302+
l-:11\il-tr11111clrt C'tlj11lrcllsilt itrll illld tIll- c 1115111-c act IOjI

it- air) L'Tlrit rct)!) rccci\cd dated 1 ( 1.o 3.20:5

11 rdc t-cIo>;tIre

Ra tta n

Ready Mix Concrete
Mixing of Cement, Sand and Aggregates
c

Not (-)btaincd

o 1 / 1 : ':o: I

(-liiiRILRliAiiiITJii inl i:[ll: C- I o I-ol-III the lloard
Not obtained pcr11risbioll fr011r IIU-RA thr ground water
c \ t Fact lo 11

a

N111 ccrllrplicd with guidelines issued tIlj’ R\1(' Plants b)
I ISI)(- 1} \ idc Ntl. I ISI)C'13 IO 1 3 :67- 278 datcd :1.1 : -:o IS

in OA No, 1132 of :o:i

No Source of air emission and efnuellt gc11eratioll.

tDI

'l-llis tlt'tlcc l’:ndst.No.:363- 3366 dated 33. 12.:0:4

ni+-I ii111cc llzlx llcc11 \CIlt it. llzltl Ol’tlcc \ idc lctlcl
d£ltctl jI). 1 : .:(1:1 tIll IILtult l--111ili I ;llld l- -( >t-tlcc

Ntl ctllllpli;lllcc llr£ltlc b) tllc 111111

\11.34: 1it

( J) Operating without obtaining prior consent to operate under the

Water (Prevention and Control of Pollution) Act. 197+ and or All
(PreventIon and Control of Pollution Act. 1981

Page 1 of 12
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I)iltc , Il- IiI\t 111\}rcClILlj1 illltt billlljrl111g
i.e. pl'ltrl- pIt>CIlt llr>1)cctl011 ( \\ IIte I

add ,\t' tir and dr athol’ polltltloll
JustifIcation of ilnposing environmental
CLlnrpensation for last n\-e )-eal
FiIIal rcasolled rcc0111111elldari011s in

rc\peel ,It- II(' itII,I dL+CLtt11ctlt\ itttllclrctl
ttl llc \cl'i11cJ

:()

: 1

E n\ il'tlnnren t C-urn pcnsatit)II to be Ic\ icd on
llltltioll Inde\ ( Red : 80. Orange

50 a11d Cit-cell : it))
\ - \tI LIt' tIa\ $ L>t' {l;atlclll11

;b I< - 1- ill.-tIll lit I< lIFlcc'\
\* -- I :ICt, 'I I, .I \C:IIL

ttlt- IIt ICI I ' tIl \lllilll
1.5 tIlj- lilruc Llllit )

I.F- I.ocaiilill Factor (as

I-iC-= PI \ N \ R \ S x LF

hI IC 1: 1111 + t 1 IiI 1 ii 1

llctl111111 illo it

)Of ce11sus)

It) . 1 L.titl /\111Lrl111t cillcllliltctl
I)-V('tII)) CIf IIISIJCCtIt)II (I:ItCtI III. 12.21)2+

C-ol)\ OfShCI\\ C ':I use \'t)ticc cl:llctl Iio. 12.2(12+
Cop) i)f unit rtpI\ dated 10.02.2t)2+
Copy bf CIosure Order and its Compliance

Ku ItIl

licgit)IIIII Ol-llrt'. l’;lllljllll

\\

NA

-I-he said unit is a RMC plant co\ered ullder green category. was

illxlrcctccl LIII 04.12.10:4 iII ct)111pliancc of Holl'ble NGl- Orders

,lille,1 18.11.3(1:-+ iII ( )'\ \t>. 11 ]: tIt' 2024. During inspection it
\\ iII ltILtttd tllzll tlllil IIil\ Itl)I L>hlilillCd C-’l'l:/’C TO from the Board
1 lIL'I-Citt-ICI-. iI \liLI\\ CiILlhC lloticc \\ as isstled to the unit vide thIS

L,I-II,’,' lcttcr \t\.: 168 dated 06.12,:(>2+ for Environment
(-0111lrc11batitl11 tttltt tl)I- CIObLll'C ac[l011 \\hlclr \\as ph) SIcall)
dcll \ cred ttl tIle tIll it
I ItII \\ iI\ \CII lcd kIll : 5.13.1(i:1 111 ctllllpllilllcc ot- closure order

!\-llCLl I'\ tIll\ Lltllcc E tI,1\t . \LI : ihl-:if)6 dated :3.12. 1024 and
! ! !' ! !, IIIL-L- II.I \ trccll bull! IIl llc;ltl t>1-11cc \ IdC letter No.2421

LI,II,-Ll :11.1 : . It 1:4 till-,,IIUIl l-,-lllili I il11d l-.-oftlce. The unit in its

l-clli} ,lillcd I tI.( J:.:(J:5 ll;ls sub111itted tllat they have calibrated
plant on 20.11.2024 before stalling the operation. Unit has

purchased DG set for power suppl\ on 14.11 .202+.
Therefore. it is recommended that The environmental
conrpensation ina) bc inlposed on the unit from 20.11.2024
(1)atc tIf C-alihratioll llf plant) to 25, 12.2024 (Date of

LI't11Frllilllcc L'l' cltlbtll-c L>1'dcr) tt)r opcl'£lting without CTE/CTO

I

IIIt£ll tIle litlilrtl
I n(lust ri IiI L' nits

3 o

20. 1 1 .:oall )ate iii-£llihrat iii1 imlnt int 2Jmim
ctr111lrli;111cc crt-Clcr\tIt-c t>1-dCI-) i .c.36 1)a\’s

II \ 'I \lttilll )

tI

I

30 x 36 x 250 x 0.5 x ] =1.35.000/- (Rs.3.750/- per day) so
considering lninimuln EC of Rs.5.000/- per da\ . Hence. 36 x
5000=' i.80.000/-
1 .81).( I1)o/-

JIn

IIII u jlih6r SnH

l<cgitlrI IIl OI'llccr. I)anil)at
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64

92



Annexure - 22

65

93



66

94



'!#.

HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, PANIPAT

Ph. – (0180) 2672037, Telefax – 2664951, E-mail: hspcb,op,@g„man.,..om
BIgq& dIdb
xKWWF

= = = = = W = = = W W W W = = = A m = = = = = = = = = = = = W W = = = M = W = = = = n = = = n = = = = no = = nUn nunn

No. HSPCB/PR/2025/ 1 ( gqTo

The Chairman
Haryana State Pollution Control Board
Panchkula

Subject:
1B: E : : :n iT iT!!! : : : re :: rp lyn\ r yi i aE : :i): : : : :Lea: t : : :IIinTen sad on an M / s Ne Mech Con shu cti on Co

l
2

Name & address of the unit

Jr

officer(s) inspected the unit

Product(s)and bio-products---
+ r == Tuu:aocft :Ing P r OL

3

4

5

4116

7

8

9

Status of CTO

Date of inspection of the unit

: Date of commissioning

Detail of violation obs-drm
during inspection:

10

11

12

Category of the unit

Complaint/Court case, if any.

-VHH+•H•n==n== _

Detail of sampling
effiuent/air emission
norms

and analysis bf
exceeding

F::re: Ft collection of sampbi, f
Detail of Show Cause Notice fo@©iilBhe

I closure and ! Compensation and for closure action
EC issued with date
WT MimI > t
received

i nnI e : : t : # : e: 1 o s u r e o r d e r i s s u e d[n 15 a6 : 236mm M

I Compliance of closure order -ijCiriBiaii8Tbais
qpplicable= __ 130.12.2024 through E-mail and E-once

Present status of compliant.,el No compn£i aim
made by the unit, if any after issue o

show cause notice

Cases for levying
environmental compensation: -

13

14

1. .
16

17

18

19

: Date of last+£bbEiim;inp liLa
I.e. prIor present inspection (Water
and/or Air and/or other pollution

Justification –of maG
envIronmental compensation for Last
fpq .ySar.

20

21

Dated a 6- ' I- lo LS-

Kind Ann: SEE, SWM Cell (HQ)

t r M & e t e P1 ;i t : V i I I a 9 c )
Sh. Kutdeep Singh. AEE

kay -aIx-m-ti
Mixing b+ id
Not obtained

Not obtairne

04/12Z'iji
NA

1. UnRRM)c>ard
2- Not obtained permission from HWRA for ground water extractlor
3- Not complied with guidelines issued for RMC Plants by Hspc,3

UCe_letter no- HSPCB/2013/267-278 dated 24.12.2013
I. Green

Ii. Small

atter 68Me%– of 2CDilitled as

)eepak V/s State of Haryana
NA

the

06. lm2 EnGi8nmentfor

No.2417letter dated

1. Un#mmiiihr card
2- Not obtained permission from HWRA for ground water extract lo_
3. Not complied with guidelines issued for RMC Plants by HSnC

vidg_pIer no. H§PCB/2013/267-278 dated 24.12 2013
IA

NA
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22 FBmasbRd+e’dorirara-iGorii-inThe said unIt is a RMC Plant covered under green category, was

respect of EC and documents I inspected on 04.12.2024 in compliance of Hon’ble NGT Orders datca
,nJ,h,d t. b, „„ifi,d J 18/11/2024 i„ OA No 1132 or 2024. During in$Oection it was found tHat

unit has not obtained (-TE/CTO from the Board. Thereafter, a show
cause notice was issued to the unit vide this office letter No.2162 dated
06.12 2024 for Environment Compensation and for closure action whlcn

was physically delivered to the unit
Unit was sealed on 25/12/2024 in compliance of closure order issued bY
this office Endst. No.2368-2371 dated 23/12/2024 and compliance has

been sent to Head Office vide letter No.2427 dated 30-12.2024 throug"
E-mail and E-Office. The unit in its reply dated 10/12/2024 has not
submitted any proof of date of commissioning
Therefore, it IS recommended that the environmental compensation may
be Imposed on the unit from 30/01/2024 (Date of complaint filed in NG T )
t, 25/1 2/2024 (Date of compliance of closure order) for operating w't’'Q- t

; CTE/CTO from the Board

pi->–did lion 1 bc lex (FiddlE-Orange:50T 3d

arId GreerW
N-No of days of violation 306372(124- m complaint filed in NGT) to 25/12/2024 (Date ot

complianc9 of closvre order) i.e. 330 pgy}
250F{:Fiaoi-inkllpees

26 S nor for scale of operation (0.51 0.5 (For Small)

for micro or small, 1.0 for Medium and

1 .5 forlqrge unIt)
LF-Location Factor (as per census)

a
+

'? !

28 EC=PI x N x R x S x LF 30 x 330 x 2bda[5 x1 = 12::m(ki,750/- per day) so considering
minimum EC of Rs.5,p{X}('ner day. Hence, 330 x 5000 = 16,QP,000/

16,50,000/-29 T8MXFi8Llnt calculated

A/cb J98iaib&itibhl]Red 04/12/2024

1

Cuny of Show Cause Notice dated 06/12/2024
: spy of Closure order and Its Compliance

Kuldee'p Singh, AEE
Regional Office, Panipat

Bhupin
Regional Officer, pat

X
J
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*** This is system generated certificate ***

Inspection no. :  32906081
HROCMMS ID :  23PIT3908956

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s New Tech (Unit II), VPO-Dadlana, refinery Road, Panipat has established a Ready mix
cement concrete irrespective of investment cost at VPO-Dadlana, refinery Road, Panipat which is polluting
in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 12-Jan-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. The unit was visited by concerned field officer with CM Flying Squad Team Karnal and during the
inspection found unit has not obtained CTE/ CTO from the Board.
2. Unit has not obtained HOWM authorization under HOWM Rules 2016.
3. Unit has not provided Display Board on Main Gate as per provisions of HOWM Rules 2016.
4. Unit has not provided storage facility for Hazardous Waste as per HOWM Rules 2016.
5. Unit has not made agreement with authorized recycler for disposal of used oil.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2023/INS/32906081SCNCC001 dated 18/01/2023 but the unit has not submitted the
reply;

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/32906081CONCR001 dated 06-Feb-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s New Tech
(Unit II) VPO-Dadlana, refinery Road, Panipat by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.
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*** This is system generated certificate ***

Inspection no. :  32906081
HROCMMS ID :  23PIT3908956

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s New Tech (Unit II) VPO-Dadlana, refinery Road, Panipat

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
10-Mar-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/32906081CONCO001-
005

Dated:14-Mar-2023
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HARyAN A STATE POLLUTION CONTROL BOARD
H ;\n. YAFg A STAT E

stig+
No. H SPC B/PR/2025,

To

Rec.om mendati011 for Lcvving Environmelltal CompcnsatiOII on M/s RSB Project I)\ t. L’td'. Read>
VIi\ Concrcte I)la nt. Village Singhptlrd-Sithana' Pall lpat'

-––-d.. Read) Mi.\ (-ollcrl'tc Plant, Village

Si 11=IITt 1-il- Slllljl IIII: BIljlpg
abi-cr( , ) );l1. Klll,\ccl1 Slllgi1. . '\l-.I

Subject :

Dc 'RI
inspected the unit
Product(s) and bio-prod

malt Laing process
a
Status of CTOdF-the un it

Date of comin ission ing
Detail of violation

InspectIon:

p4J

3

4.

5.

6.

7.
8.

9.

t

atbMT

18.

19

IO.

SCO No.55, SECTOR-25, HUDA, PANIPAT

ph. _ (0180) 2672037/ Telefax – 2664951, E-mail: Eu)c-l)rapllc/ gm:ill.comDated
The Chairlnan

Haryana State Pollution Control Board-

Panc hk ul a

Kind Attn: SEE, S\VM Cell (HQ)

durillgobserved

fan case. i f all\

I =– il11t1 llllill} \i\ t’t

c fn Uk,111, a i r (1)1 issi OII C\CCCL IIB gIllyIIe!-In

collcctioll t +F 5111111)Ics. 1 t

not collected
1mi’\hav Cause Notice t-or EC issued

with date
otice. if anY

received
) der issued by the

Bodrd
) der it- applicable

) c letter Xo-213(i dated

{ 30. 12.20:+ throuch [.:_E11ail and l-:-(>t-tlcc

-Present status of cMmFMrhe I Nocoilpliah&;niidi b)- the unit
unit. if any after issue of show cause notlce

environmental

coin pensat ion : -

i .L

prior prcscnt i[lSPCCtil'II ( \\ nt''I- ilr ILl L'r \ Ir

and or otllcl- pc+llutlt111

n or iln Ir(>SIlly ell\ij-tlttlllc£ILlll \ .\

IFI;:IIi#I:i.u':" lil';':;Filli:I';i;;IiI:i:ii:L':RE'.II:i

II - 62-2o2 S–

I<cad\ Nll\ C-t>11cl-ctc

Not Obtained

04/ 1 2/2024
NA
1. L Init has not obtained prior (--FI-I (-TO form the Board

3. N11t obtained perm isbi011 ltonr ll \\' RA for ground \\ atcr c\tractltln

3 . Not ct11nplicd with guidelines issued for R\lC Plants b) IISPC-B
\;ide No.HSI)CB 3013 267-278 dated :+. 1 :-:0 13

i . Green

I ii, Small Scale _
Tncnding before Hon'ble NGT in OA No- 1133 of 2024 tit\ed a*

I)ccpilk V ' }tate o tJJl-> alj1

Nii>;ili oftinGli: Salil andAgg;-&gates
Not Obm

\\
\LI {\11[ll-cc ,1l' .Iir t'l11i b,1111{1111,1 Jl-titlclll jJa+all.11

s-cN issued {,ideltljta No.2117 dated 66.IZ.261It -or En Girl)nI Lent
(.--'omDensdtion and for closure actIon.
e 01 .2025

e

C ? a t:rP : T: ::i n =H:nh Oa: : d o Pt: 1i1T : : f oPtr i : : I T=1: : : Ii : trY :TIe a : r= T iT

( Prc\enlit11\ and Control of Polltjjon J\ct. 1 981
\ ..\
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that ullit has llot obtained C-1-II C-'FO fro111 the Board. Thereafter. a
show calls.e notice \ras issLled to the unit vide this office letter No.2 177
dated 06.12.202+ for l-.nvil'onlnent Compensation and for closure

action which \\ as ph)sicall>- delivered to the unit. Unit bvas sealed on
35- 11.202+ in conlpliance of closure order issued by this office
F-lILt>t.\c1.:37f'-1379 dated 23.12.2021 and compliance has been sent

it ' llc.lkl tll-lice \iklc loI teI- \II. : I ){) (lille(1 30. 12 . Io:+ through E-mail
11 ( )1-II L

[ llc llrllt III It- ICF.l\ LllltCLl = \ tII 11115 IIIls bubllrittcd lhc documents ot
It ~ L-\'1111Tll'\It'IIIIIF .\x pCI- tllc rc}II\ \llhlnlltcd h\ the unit has made
IcIl-c ,l=1'cclllcrll LIl- !:llILl LIII :1 1 1 .:(i:i il11d xl1 iI-lcd thllt RM(' Plant at

-llc Lln =9. I1 .:II:3 . 1 tlcrclll’Icr, 1111 itppllclt tit}n 1-or the C'ha11ge of Land
1 bc ( C-1.1 - ) \\ r\ suhllltItc,i It> the ct>nccrncd authorities on 09.o 1.2024

DLIC to uil t-ol’c seen tIL’la) > ill the C' LU approval process9 the
c\lallll\lllncttl c3t’ tIle plllllt iIt the designated location was delayedt
llltlILICllllg tIle tlltlclillc IIlr its setup. 'I-he plant \vas successfuljy erected

at tIle I)zlllilrllt 1}13}{ site tIll I o.09.20] ]' alld calibrdtion of the plant was
cIt>llc oil ]3.09.2ti]t

l-llc£-cforc' it is rccoln111ended that the environlnental compensation

Ina) be inrpos.ed on the unit t-l'oln 19.11.2023 (Date of RMC plant
shifting) to 25.12.202+ (Date of compliance of closure order) for
operatIng \\ ithout CTI-. CTO from the Board.
()PI - Pollutl011 Indc\ ( Red : 80. (:)range : 50

llllt: CirccII - 3€ 11

tIlIIt ItII
IL1 1 1 :11: : rI ).llc L't- R\1(' plant shining) tc==:
LLl[lljlll.lllct' Itt- ( Itt\ LI :( tlrttc r ) I.c 3 CJ.B [ )II\Sit:
tI 5 ( 1;tir 51111111 )

1.i

1 (1
I< - 1-ttcttlt- III F<lllrcc\
S - l-ilctt lr it)1- bctllc ttl- ttjlcr IIli kIll ( Ii.5 It>r

llllc Il) or \ltlllll, I.t J t-ctI- lllcdl11111 ttntl I i IItt
IIII-=C Ll£rit )

U - I.t>CtItILI11 I-.ICILIl- ( II\ per CC11Stlb }

I- t - bI \ \ \ R \ \ \ I. I-
I

III \ :93 \ :5tJ \ t J.5 \ 1 14.73.750 - ( Rs.3.750'- per day) so
LL'Tl~ILlcrIIly tllllllITILllll I '( - ,JI- R,.S.000 - per da\ }lcnce. 393 x 5000 =
1 '>.<15_ot)o -

I o.65.001),-:9. 1 t,tIll /\1111111111 clllclllatcd

I) A/('-cl1)) of ill+cm aT
Cop\ oF Sho\\ Cause Notice dated 06.12.202]
(-tIP) of Closure Order and its Compliance
C-t)p.\ 'if ullit repl\ dated 23.01.2025

„„h
Rcgi€)IIa I OI'llcc. ball i pat licgiolla I 0111,'cr. Pun ip:It
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all=n=L

HARYANA STATE

l

FARYAM STm

IIR g+r
====W==MUm======qB=============n===

=======n=========W=====W=WW=W===+=U•nUBUn=====_

NGT MATTER
HSPCB/PR/2025/ ? ?o G

No

To

The Chairman
HaVana State Pollution Control Board
Panchkula

Subject:

r\rI= B= P= = fea I ?ann : o; i h; ; ! i : : ihn;r : : T : :hn: : : IcFaI PpTt? a t ion on M / sS KF Enterprises I Ready

F-
Name and

I officer(s)

unit

designation of the
Inspected the unit

Product(s)aTla–6i8:’Mm

i Manufacturing-braidsI––-

3

4
Status of CTE

J Status of CTO

1 Date of inspection mF7

Da
: Detail of violatiori

during inspection:
oFseri/i'd

lo. F-to

Complaint/Court case, if any.
I1 1

12 sampling and analysis ol

emission exceeding the

Detail of
effluent/air
norms

Fa;sdR+8F-i8t88hchi8[samples,1
, if not collectedB:JL'.;i„.-VU,'.
Hi:elf Show Cause Notice, -iia FV&-;lm
Iht)sum- i issuedr–TMd%e–EMUJo)38i£2b4.

#:iH;A;m
i ?how cause notice

F Ca?es ifirid
envIronmental compensation: _

13

14

15.

16

17

18

lg

pate of last insJ8diii)-nl-ria–sbmplihg hA
I'e. prior present inspection (Water
W/or_Air and/pr otD_er pollution:

Justification osihg
environmental compensation for Las-t

five year. ' - _ I: [

20

21

n==•=n•HUn••=H•••••=•••==•n==H=Un==W==n==U==n=n=n+=

p'(o L tbQtS
Dated

Kind Ann: SEE SWM Cell HQ'

M/i >

;ithana. Pain
Ready Mix Concrete Plant, Village Singhpura

Ready Mig-NrG'de

Mixi-ni o+CieTeh

Not obtained

Sand and Aggregatef

Not obtaina

04/12Zd21

U–nil llb=Ia8bi£ih8m
lot obtained permission from HWRA for water ex

Not complied with guidelines issued for IMC Plant HSPC
_vid9 letter no. HS_pQB/2013/267_278 da ted 24.12.2013

Small

ttiied as

No source of AmGaMI–ii
ErGfr8nme.:06.12.2024 for

len-er No.243i date.a

[!nit nas not Obtiiianard1,
2

3

NA
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22 Final reasoned recommendations in

respect of EC and documents
,ttached tO be verified

fM-–s-ad- mi RMnant covered under green categorY, was
inspected on 04.12.2024 in compliance of Hon’bI? N9T OFdrers eeyq
18/11/2024 in OA No,1132 of 2024. During inspection it wa.s found ,that
:iit- -ha;–not obtained LTE/CTO from tha Board. Thereafter. a show
cause notice was issued to the unit vide this office letter No.2171 datea
06.12.2024 for Environment Compensation and for closure action whlch
was physically delivered to the unit
Unit was sealed on 25/12/2024 in compliance of closure order issued bY

this office Endst. No.2380:2383 dated 23/12/2024 and compliance has
been sent to Head Office vide letter No.2436 dated 30.12.2024

The unit in its reply dated 16/12/2024 has submitted the documents of lts
commissioning which are as follows:-

1. Copy of date of calibration of Batching Plant-25/1 0/2024
2. Copy of supply order for concrete dated 09/1 0/2024
3 Copy of Rent Agreement dated 20/10/2024

As per the purchase order of RMC Plant and calibration of the same was
done on 25.10.2024 before starting operation of RMC Plant. Therefore
date of start of operation of RMC plant may be taken from 25/10/2024 to
date of sealing of plant done by HSPCB on 25.12.2024
Therefore it is recommended that the environmental compensation may
be imposed on the unit from 25/10/2024 (Date of Commissioning of Uni)
t, 25/12/2024 (Date of compliance of closure arder) fDr aperating without
CTE/CTO from the Board

PFF8hhodrldex {kanO,6&nye:gOt :id

and Green:39)
N-No of days of VIOlation

250

23

;;4

25

26 S–---{Jalm)aahbh (e). bl iiB (Fdr gmaII)
for micro or small, 1.0 for Medium and

1.5 for larg€ gB it)_ ._. _ I

t_F-Location Factor (as per census) F 1

FC;#; NI R xSl LF– ' 30 X 62 X 266 ; Cj.5 Xl = i',32,500/- (Rs.3,750/- per day) SO consider'nS
minimum EC of Rs.5,000/- per day. Hep9pL624_qOCX? = 3,10,000/

3,10,000/-

ii/lO/2024 (Date of Commissioning
complianc9_of cIa WIre ord9r) i.e. 62 DqyE

of unIt) to 25/1 2/2024 O,I, ,# S\

R-Fktbih- kupees
; i

') 1

2 }}

29 Total Amount calculated

)'-v C-opy bf h ;pb8ti8n dai8d d-4/1 2/2024
C:ooy of Show Cause Notice dated 06/12/2024
('ooy of Closure order and Its Compliance
C Joy of Unit Reply 16/12/2024

@y-
Kuldeep Singh, AEE
Regional Office, Panipat
Pani pat

Bhu£P;ider

Regional Officer

'jh
;1:

i
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H ARYAN A STATEPOLLUTION CONTROL BOARD

I

HARYANA STATE==•Hl•l SCO No.55, SECTOR-25, HUDA,
Ph. – (0180) 2672037, Telefax – 2664951, E-mail:II!!!ipPr

T: }{SPCB/PR/2025/2 6 gg [.)ated od_

The Chairman,
HaVana State Pollution Control Board,
Panchkula.

Subject: Recommendation for Levying Environmental Compensation on M/s VRC Construction Company
(Part-2), Ready Mix Concrete Plant, Village Baholi/BaI Jattan, Panipat.

Name & address of the unitl

2

3

4

5

6

7

8

9

Name and designation of the
officer(s) inspected the unit
Product(s)and bio-products

Manufacturing process
Status of CTE

Status of CTO

Date of inspection of the unit

Date of commissioning
: Detail of violation

during inspection:

observed

Category of the unitI J

11

12

Complaint/Court case, if any,

Detail of sampling and analysis of
effluent/air emission exceeding the
rtorrris

Reasons for not collection of samples,
if not collected
Detail of Show Cause Notice fo
closure and
EC Issued with date

Reply of Show Cause Notice, if any T Unit reply received dated 27/12/2024received .

No. and date of closure order issuedl This Office Endst. No,2343-2346 dated 23/12/2024

by the HQall Office.
Compliance of closure order iqCompliance has been sent to Head Office vide
ajplica)Le.__ _ b 0.12.2024 thro Ly h E-mail and E-Office
Present status of compliancel No compliance made by unit,

made by the unit, if any after issue o
show cause notice'k;firIj[i
environmental compensation: - 1 2.

13

14

15

1 6

JI
18

19

Date of last inspection and sampling INA

1.e. prior present inspection (Water
gag/or Air and/or other pollution,
Justification ' of imposing INA

environmental compensation for Lasl

:JO

21

PANI PAT
hspcbropr#{}gmail.com

02-2d 2 r

Kind Ann: SEE, SWM Cell (HQ)

M/s VRC Construction Company (Part-2), Ready Mix Conc–rete Plant
’illaae Baholi/BaI Jattan. PaniDat.

Sh. Kuldeep Singh, AEE

Ready Mix Concrete

Mixing of Cement, Sand and Aggregates.
Not obtained

Not obtaIned

04/12/2024

NA

1. Unit has not obtained prior CTE/CTO from the Board
2. Not obtained permission from HWRA for ground watc’

extraction

3. Not complied with guidelines issued for RMC Plants by HSPC'i
vide letter no. HSPCB/2013/267-278 dated 24.12 2013i. Green

ii. Small

IMatter pending before Hon’ble NGT tn OA No.1132 of 2024 titled as
IDeeDak V/s State of Harvana

NA

No source of Air Emission and effluent generation

06.12.2f24 EnvironmentSCN issued vide letter No.2184 dated

Compensation and for closure action

for

letter No.2412 datcc

Unit has not obtained prior CTE/CTO frommoard
Not obtained permission from HWRA for ground
extraction
Not complied with guidelines issued for RMC Plants by HSPC: i

vIde letter no. HSPCB/2013/267-278 dated 24.12 2013
3
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bE: no ; i;} aknEE;•lg :6 : F;!iI:IF I:earl )\r:31 : : :lai :edd :3:o/ H11g ;}:: : Far: UP( [

without CTE/CTg)_from theRe)ard.

pl:pbiuiibn lhdex (Rfid, 6range lid:36
and Green:30)
N_Ne)if days of VIOlation

ir

1

22

23

24 30/01/2024 Dab--if com6iaMfiled

p9ppliapce_of clcWrq9rd9IIi-e- 330 Dank+aMiriRL-Bb;g– 1 250

s: Fair- G-r s(,ii8mahon (ol5lo:i (Foi Small>
for micro or small, 1.0 for Medium and

1.5 for large unit)__ _ }
LF-nation Factor (as per census)

lei)– to b/12/2024 (Date o'

25

26

F = nT : : : xEa B ! ib: /I i t:nW; TH! ) 1 ? 57 8 : :/e r : r ;;
16:51,6oo/-

t
'oql

2/
28 Ed;Hl; A xk x i xFF

29 Ti)ta Aibu–ritJaiiLMed

),vc o$-9mp–dc18F\ dated 04/1 2/202{

CoDy if’Show Cause Notice dated 06/1 2/2024

i T : : : : : : :F:TT? F 1 ra: n: rS : rh : el n : 01 t: 11(11F:11;o0: : 1fT1 : iebefore NUT

lgh, AEEKul
Regional Office, Panipat

MbC-C/
BhupirRier Singh,
Regional Officer, Panipat

82

110



*** This is system generated certificate ***

Inspection no. :  31264148
HROCMMS ID :  22PIT860158

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/S Tanwar Projects Pvt Ltd, Village Singhpura , Near Panipat Refinery has established a and
operated a Ready mix cement concrete irrespective of investment cost at Village Singhpura , Near Panipat
Refinery which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264148SCNCC001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 20-Dec-2022 was  not find satisfactory as per detail given below:
1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/31264148CONCR002 dated 27-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/S
Tanwar Projects Pvt Ltd Village Singhpura , Near Panipat Refinery by sealing its plant / machinery and DG
sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said unit, with
immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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*** This is system generated certificate ***

Inspection no. :  31264148
HROCMMS ID :  22PIT860158

1974,  is an offence.
                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/S Tanwar Projects Pvt Ltd Village Singhpura , Near Panipat Refinery

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
19-Feb-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/31264148CONCO001-
005

Dated:09-Mar-2023
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*** This is system generated certificate ***

Inspection no. :  31264031
HROCMMS ID :  22PIT3546398

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/S Cheema and Company, Village Singhpura has established a and operated a Ready mix
cement concrete irrespective of investment cost at Village Singhpura which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264031SCNCC001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 03-Jan-2023 was  not find satisfactory as per detail given below:
1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/31264031CONCR001 dated 18-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/S
Cheema and Company Village Singhpura by sealing its plant / machinery and DG sets(if any) alongwith
disconnection of the electric supply and/or water supply of the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.
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*** This is system generated certificate ***

Inspection no. :  31264031
HROCMMS ID :  22PIT3546398

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/S Cheema and Company Village Singhpura

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
24-Jan-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/31264031CONCO001-
005

Dated:09-Mar-2023
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HARYANA STATE POLLUTION CONTROL BOARD
"'"~" ""= SCO No.55, SECTOR-25, HUDA, PANIPAT
Kqi}9H Ph. -- (0180) 2672037, Telefax 2664951, E-mail: hspcbropr@gmail.com

No.HSPCB/PR/2024/ Dated

CLOSURE DIRECTIONS

WHEREAS, the matter of air quality of Delhi-NCR is being monitored and heard by the ,
Hon’ble Supreme Court in WRIT PETITION(S)(CIVIL) NO(S). 13029/1985

WHEREAS, The Commission for Air Quality Management in NCR and adjoining areas, vide
Direction No. 83 dated 17th September, 2024, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan (GRAP), which
is also available on the CAQM website (caqm.nic.in);

WHEREAS, The Sub-Committee for invoking actions under the GRAP has invoked Stage IV of
the GRAP i.e., 'Severe+’ category (DELHI AQI > 450) on 17/11/2024 which remain in effect
upto 05/12/2024 and same is again invoked w.e.f. 16/12/2024 in the National Capital
Region (NCR) and all the construction activities including linear public projects are
completely banned under GRAP Stage-IV;

WHEREAS, the unit M/s Mehak Kaliraman Coop L and C Society, Ready Mix Plant Village
Sithana, Panipat, is engaged in the process of manufacturing of Concrete using Cement,
Aggregate and Sand.

WHEREAS, the above said unit was inspected by this office on 04.12.2024 for
implementation of the directions issued by commission under GRAP and found the
following violations made by the above said unit:-

1. Unit has not obtained prior CTI!/CTO from the Board.
2. Not complied with guidelines issued for RMC Plants by HSPCB vide letter no.

HSPCB/2013/267-278 dated 24.12.2013.

WHEREAS, the show cause notice for closure and imposition of environmental
compensation was issued to the unit vide this office letter No.HSPCB/PR/2024/2228 dated
13/12/2024. Unit has not submitted any reply of show cause notice and no compliance has
been made by the unit.

WHEREAS, the above said violations made on the part of the said unit are not only violating
the provisions of Water Act, 1974 and Air Act, 1981 but also creating an emergent situation

by contributing pollution in the environment causing further deterioration of the air quality
up to Severe+ Category which is creating difficulties in breathing of the peoples residing in
the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

WHEREAS, there is apprehension of operation of the unit during odd hours in violation of
CAQM directions issued under GRAP Stage-IV.

WHEREAS, power were delegated to Regional Officers by board in its 187th meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
llSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the offIce order
endst. no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board vide order dated

19.30.2020, it has been ordered to delegate the power to the Regional OffIcers of the Board
in addition to power already delegated vidc order dated 23.08.2005 for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of
the EPCA and as directed by IIon’ble Apex Court and Hon’ble NGT.

WHEREAS, it is pertinent to mention here that EPCA has been dissolved and Commission

for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital
Region and Adjoining Areas for better co-ordination, research, identification and resolution
of problems surrounding the air quality index and for matters connected there\\'! th or
incidental thereto.

$.q->
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rHEREFORE, in view the above mentioned facts and in exercise of the power conferred

under sections 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and section
31-A of the Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close
down the operation of unit M/s Mehak Kaliraman Coop L and C Society, Ready Mix Plant
\'illdge $ithana, Panipat by sealing its plant and machinery & DG set along-with directions to

stop the electricity supply of the above said unit, with immediate effect.

4

a/k
Regional’officer
Panipatjjlpgion

kaPPa

E„d,t. N,. HSPCB/PNP/2024/ 23 Ul - aBC’ Dated: 23/12/324
A copy of this Direction/Order is forwarded to the following for information
1. The Chairman, llaryarla State Pollution Control Board, Panchku la
2, The Deputy Commissioner,Panipat.
3. The Superintending Engineer, UHBVN, Panipat to stop the electricity supply of

said unit
M/s Mehak Kaliraman Coop I. and C Society, Ready Mix Plant Village Sithana,
Panipat.

„.,.h+hh.
”"”’E’'''
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H ARYAN A STATE POLLUTION CONTROL BOARD

SCO No.55/ SECTOR-25, HUDA, PANIPAT
llau•agAr=lqrr

No . H SPC B/ I)R ':(IIS

11+

Ph. (0180) 2672037, Tetefax – 2664951, E-mail: sl-) ( r_gIrli ! i.I, Ill > rD

1 )iII c'I T //O 2
M

I-IIe Cha il'lll£111

Hdry,tna State Pollution Control Board.
Panchku la

Kind Attn: SEE, SWM Cell

Subject :

I

Recommendation for 1.c\.\ ing En\ironrncntal Compensation on M/s Mehak Kallranlan
co_op L & c Society, Ready Mix Plar!, Village Sithana9 PanippL__ _

N,m, & address of the unit –Mo-oP L & C SocietY' ReadY Mix Pla"t'
Village Sithana, Panipat.

t L
insDected tlle unit 1_ _ _ ––--–

hitlW'91_LIg: . l<cil'1} \li\ C-1'11Cl-Cl-

=+RcS;: TT : , \li\i11; '’i-C-V11tc11t' -'iljI'1
GmC:Il: – . \ \II( Pt Itiljll''q

mIH–– 1 Not Ohlaillcd

WWF%)+tj©.__ZIP? I
UN::':":";.,-~'.' '""'''; T"u::' W.':=:;::=='t=:"h-'*"-L"='.:::-„...,

\\

2

C\tl' llC tII II

\,11 pr,,\ idcd spri11k lcr, :111cl ntlt CtI\ cl-cd CL'11\ c) L'I- hclt\ and
hoppcrs as per RbI(- guidclilrcs issued b) llSl>C- l}

4. Not complied with guidelines issued for R\IC- I)la11t\ h>
HSPCB vide No.HSPCB/201 3/267-278 dated :+' 12-20 1 3 '

i. Green
ii. Small Scale

Matter pelldi11g before }l(.ll'ble \( i-1- iII o A No.t 13: of :o: I
tillctl i1, i )cc IInk \- . \lillc L'1- 1 laI’};lllil

t

t

12

if

c fn Lle111/air c 11) issit>1 1 C\CCCtl i IIg t llc

11 0 r111 S .

T3TT–Gioiifol:110t collection of sanrples.

if not collected .
) ice for EC

issued with date,lse Notice. it
received .

Rnid-aLti: if iiostir J order issued b)

the Board
1 order

applicabje:
nantatus of compliance made by

the unit. if any after isstle t+f 5l111\\

cause notIce

Re – tbl

Deta i I nlillu a lltI
illlill\ \IN L.I

}{o giirLcol: bir eiissii>1\and 8 Itll;ellt Jilieraiion

sc-N issued \-ide letter No-3::8 dated
F11vir011111cllt Colnpelrsatip1 a11d for cIosuEC actl011

=maaci\ cd d£ltcd 1 (1.{12.3015

13.12, 303+

I'his oHlcc Lndsl.No.2347-:350 dated :3 -12':0:+

mmmNRTl03
dated 30.12.2024 through E-mail aDd E(Ul_qt

No compliance made by the unit

Ic\ \ II in cII\irt>11111cl\till ( J ) ( )pCI.lltl11g \\ lttll IItI rhtjllly!! ],allsyP]JJJL8F','rat& -ul{dir IIIc
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ctlllIFIC11sil t 11111 : -

;II I )hi 1:1 \I 111Ill\IIL' Cilt Ill 1,

! [ ! \F )(, IIL ' II t c 1

II II)

\\

I

I . C . III' it ' I' Fl!-L-XL' II

at ItIL 'I- r\ ll- :l£ltl tlr L'lllcl- lrLltlllll, Ill

J LIbIIIICIII t,+11 tII- I111Pt»I11U C11\ IrLIE1111c11t111

9rnlpelrsallon for last tl\ e ) cal
==. Final reasoned recommendations in

respect of EC and documents attached

tl. he \ el-i tied

PI - Pollution l11dex (Red : 80. Orange

SO a11d Grecll : 30)

\ - \t+ tll-tlzt\ \ t)t- \ it)liltit11 1

1< 1 : Ict L . [- III I <L ll icc\
\ - l'iI,'I,)I tIll- ,cill,. ,11 ,,Flc!-i11i,,11 ( tt.s
IL'1- IIIICI-t, tlj- -l1111111. 1.(J IIII- IIICtIILIIII IIIId

1.5 It>r lilruc Llllit )

Hcati011 )
EC Pl .\ N \ R \ S .\ 1,1--

ct)lrbltlCl’IIly llrilrillltl111 llC- tlr Rs.5.000,'- per day. [lent:e. 25 X
5000 = 1.25.000 -

1 ,25 ,1 )i )II//-

+–=n

:c). 'I-t.till ;\ttIL+L111t CillCLll:1 fcc

DA/Cop) t)[ inspection dated 12.12.21)24

Copy of Sho\\' Cause Notice dated 13.12.202+

Cop} ( if unit repjy dated 10.02.2025
Copy bf Closure Order and its Compliance

K llltlcc 1 1 1.

licgitrl1211 OI'llct'. I);III iI)iII

\\'ittcr [F)re\c11tFoll arla Colltrol ot- Pollution ) Act. 1974 and or Air
1 1 )rC\ CIIIItI II ,III,I t -t>1111-tII LIt- }>\tIIIItItI11 '\C t. 198 1

\

\ ..\

The said unit is a RMC plant covered underb aLaM I
Pr tpr1 nn la la a fIll ill n/llll Ill ; all on A +’ Ll Atl ' hID NT fIT rlp/4In SP ers

dated 18.11.30 l+ ill ( ),\ \:o. 1132 of 2024. During inspection it
\\ iI\ ILllllltl 1l1111 tIll it llil, llt31 t)btai11cd C-'[l-:'’'('TO from the Board

I llcl-cilllcl'- il - Itl,\\ ciltl bc lltlticc \\ as issued to the unit vide this
L’It ICC ICtlCI' \'..:::8 dated 13.1 :-2024 for Environment
Colllpcllbatlon allt1 lirr closure actiolr \\llich \\as phvsicdllv
dell\ ered to the unit

L :nit \\as sealed on 25.12.2024 in colnplialrce of closure order
1\>IIed h\ this office [-.IIds.t.No.23]7-2350 dated 23.12.2024 and

Ll'111Frllil11cc FIll\ trccl) ,CIlt it) }lcild orI Icc \ ide letter No.2403
'!'lr-„l = [ 1 ! : : 11:1 tIll-L +IIul1 l--lllil il ;llld l'-t>lllce. The unit has

CL: tIIL ICT ICr ! * ~IICk1 11\ \ IIII I ); \ ; \It II1111 OII-ICCr. \\ /S SUb

i >1\ 1~1~'11- 1’\\ £ ) II & \\ I< >. 1’tIll iIliII, ill \\llicll it is 111entioned that

\\ tll-k \\ iIb allt+ltctl tl) tllc Llllil t,II tIdIed :8. 11.3024 for which
agc11c) tl£ls installed tIle pialrl ot- capacil\ 30 CLlnl iIt site on

1 dated 01- 12.1024 \\llich \\-as onI) for construction of bridge at

RD 45120 of Cl'C and has not been used for any other
c0111111erc ial lrLll-pose.

l-llCI'Ct-tIl-c. it IS

30

l-ccorlllllcll decl tIl at the e11\ iron mental

C't111FICll-iltltl11 11111) be lITll)used OII tIle ullit frolll o 1.12.2024

( 1);llc ol' c011111ribbltIlliIIg ot' tIle unit) to 25.12.2024 (Date of
ct)llrl)liil11ce of closure order) ft)r operatin£ \\'ithout CTF/CTO
from the Board

tII . II.:f):4 ( 1 )iII,' tIt- c,>111111;,si,111i11= ot- tllc Li
t I )il£c L.t-cl.111llli;lllcc L>1'cltlsj11-c tlrclcl-) i .c. 25 1 )a\ s

[1

tI .- tI L ,I- Slllilll )

l+cgit)llal OI'liccr. I)anipat
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:wnznmj HARYANA STATE POLLUTION CONTROL BOARD

P h H I11:E1f :?o )q R ;ii 1:111) r T:FeltI:: S)!! i F: { r !! !! :TI r\ S :: IN: if::ifINHiS+r
n ==•H•n ==•••••••••=VWW••=nWM••• n= F= n= = nn nB = = Han= = =nUnn= = =Pan =

No HSPCB/PR/2025/ 2 ago --–––--––-–-–----------––---

ail.com

D“'d o6-o 2 - 2o2 f
The Chairman
HaVana State Pollution Control Board
Panchkula.

Kind Ann: SEE, SWM Cell (HQ)

Subject:
i?: : Bli= =t: U I1:1 en Sf: : aT: yi:: i E:tr i r o n m e n t a I IC o rn P e nsa tion on M / s No nik a Enterprises I Ready

1

.2

Name & addreJg-imI
[ M/s Noas na, Pami

Name and desIgia–tM
officer(s) inspected the unit

Product(s)and bio-produiti

of the Sh. Kuldeep Singh, ACE-

3
Ready Mix Concrete.

4

5

6

8 8

9

Manufacturing process MMol-nd
Status of CTE Not obtained
Status of CTO Not obtairne

Date of inspection of th8unit

Date of commissiorlira

12/12/202–4-

Detail Fam
during inspection:

obgert/ed

NA

1

2,
U nirhm Main)ard
NRt complied with guidelines issued for RMC Plants by HSPCB

vide letter no. bSe_CB/2013/267-278 dated 24.12.20131()

11

12

da+oro Green
Small

Complaint/CoM– ha %
Mf i; kP; Fm( o f 2 dr ii i i e d a s

NADetail of sampling
effluent/air

norms
errilsslon

and analysis
exceeding

of
the

13

14
F::?::ief:tLS Ft collection of samples’
;”'*' ';-'=-=”' “' ;''-"'"'-:

Reply of Show Cause Notice, if an+ T–NiM>Ty-rmreceived

& ; h:nJ e : : t a : ecFuI ; 0 r d e r = i S S U e d + T hi; IEIB:) mde EMMu2355b MBM

gPL menT:jer Nim da:cc
Pre Tent ., statL{s of compliaic–ejNlade–ml
made bY the unit, if any after issue oH ' ’

show cause notice
Cases

envIronmental compensation: -

15

16

g'
18

19. 1. U-nMe€)ard:–
2' NRt ?omplied with guidelines issued for RMC Plants by HSPC!!

h-==___T ____:__ _ _ _ L v id_O_etter no.Jl_§pCB/2013/267_278 dated 24.12.2013
Date of last inspection and sampling TMA-
1.e. prIor present inspection (Water
gpsi/or 4\jgrWQr_Qther polluti9n.

Justification of imposing T-NA-
envlronmental compensation for Last
fjygJear.

levyiAg

20

21
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22 Final reasoned recommendations
respect of EC and
attached to bo verified

in [T–hb said diR is a RMC Plant covered under green category, was
documents inspected on 12.12.2024 in compliance of Hon’ble NGT Orders d atca

18/11/2024 in OA No.1132 of 2024. During inspection it was found that

. unit has not obtained CTE/CTO from the Board. Thereafter, a show
cause notice was issued to the unit vide this office letter No.2231 dated
13.12.2024 for Environment Compensation and for closure action whlch

was physically delivered to the unit
Unit was sealed on 25/12/2024 in compliance of closure order issued bY
this office Endst. No.2355-2358 dated 23/12/2024 and compliance has

been sent to Head Office vide letter No.2400 dated 30.12.2024 throL'q’'
E-mail and E-Office. The unit has not submitted any reply till date

Therefore, it is recommended that the interim environmcnta
compensation may be imposed on the unit from 30/01/2024 (Date c'
complaint filed in NGT) to 25/12/2024 (Date of compliance of closure

order) for operating with9QLCTE/CTO_!romJ!)q_Board
80, Orange:503023

24

25

26

PI-P8FFd Gon Index (Aed

and Greer@
N-No of days of violation B-Ci}6i}2d£a -Mof c8rri6Taint filed in NGT) to 25/12/2024 (Date of

gWr plipnc9 of closurg gray) i.e. 330 Dqy}
250R-Factor in Rupees

g-FIdbIRs-c£$n8ati8i(d.-5b.i (Far–gM
for micro or small, 1 .0 for Medium and
1.5 for largqUl jt)
LF-Location Factor (as per census) 12/

28

29

EEa;–N Mx g k LF 30;336 x 250 x 0.5 xl; 12,37,500/- (Rs.3,750/- per day) so consideAlg

minimum FG of Rs.5,00Cy- per day. Hence, 33Qx g990 = 16,59,090/a16.50.000/-T-o-tamr OL;nITaicutated

)A/C o b]ifmedmia624
T,noN of Show Cause Notice dated 13/12/2024
:::;:y of Closure order and Its Compliance

Kulde8p bingE AEE

Regional Office, Panipat

Bhupir\daFTng
Regional Officer, PaAipat

b
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Regional Office, Karnal Region
~get LiFE Haryana State Pollution Control Board
&F# E IF : : Fr:11tH?irt a :/eT:i: es :i:= TsTJ£ b :ur: A? : NE : i;Iral11 : 1 \ : TiEELS ::c: im

,l&'\

j:M)
CLOSURE DIRECTIONS

The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No. 83

dated 17th September, 2024, issued statutory direction for implementation of the revised
schedule of the Graded Response Action Plan (GRAP), which is also available on the CAQM
website (caqm,nic.in), as and when orders under GRAP are invoked.

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,
had invoked actions under Stage-I, Stage II and Stage-III of the GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024.

r The Sub-Committee in its urgent meeting held on 17th November, 2024 further
reviewed the air quality scenario in the region as well as the forecasts for meteorological
conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the AQI of Delhi was recorded at 44 1 (Severe) at 4:00

P.M on 17.11.2024 (today) and has been gradually increasing further and has already reached
Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 7:00 P.M
respectively. Further, the average AQI for Delhi is expected to remain in this adverse range

owing to heavy fog, variable winds, highly unfavorable meteorological and climatic conditions.
Forecasts from IMD/lITM also indicate a likelihood of the AQI of Delhi to particularly remain in
higher end of ’'SEVERE'’/"SEVERE+" category in the coming days, owing to unfavorable climatic
conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged under
Stage IV of the GRAP i.e., 'Severe+’ category (DELHI AQI > 450) be implemented in right earnest
by all the agencies concerned in the NCR, with immediate effect, in addition to the stage 1, 11 and
111 actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -’severe+' Air

Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in the
NCR, in addition to the Stage-I, II and Ill actions already in force, from 8:00 A.M. of 18.11.2024
in the National Capital Region (NCR).

d Whereas the unit M/s Bansal Infratech Synergies, (RMC Plant), Village Kutana,
Kohand to Moonak Road, 1Carnal (Lat. -29.2949 N; Long.- 76.5234 E) was engaged in the
process of Ready Mix Concrete (RMC), which is covered under Green category as per policy
order dated 04.12.2020 of the Board regarding categorization of industries and required prior
Consent to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, the above said unit was inspected by Sh Rohtash IEE on 21.11.2024 during
the patrolling of the area for implementation of the directions issued by commission under
GRAP and he reported the following violations made by the above said unit: -

1. CTE /CTO from HSPCB have not obtained.
2. RMC Plant was not operational during inspection.
3. RECD based DG set not provided at 250 KVA and 125 KVA both DG sets are

connected.

F:\OFFICE DATA HSPC' B- RO KARN AL\DATA 2020 to TILL DATE\Rohtash JEE- 10. 10.2023\Bansal RMC\Closure Ordcr = 1.1 1 :tl24. .1ocK
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4. APCD not provided.
5. Large quantity of uncovered Construction material is lying at site.
6. Sprinklers not provided.
7. Metalled / Pucca Road not provided at passage of vehicle and thus creating huge

dust and emission and air pollution

Whereas the above said violations made on the part of the said unit are not only
violating the provisions of Water Act 1974 and Air Act 1981 but also creating an emergent
situation by contributing pollution in the environment causing further deterioration of the air
quality up to Severe+ Category which is creating difficulties in breathing of the peoples residing
in the nearby locations. Hence closure action against the above said activity is the need of hour
in large public interest.

Whereas power were delegated to Regional Officers by board in its 187th meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst
ncfHSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it
has been ordered to delegate the power to the Regional Officers of the Board in addition to
power already delegated vide order dated 23.08.2005 for issuance of closure directions against
the industrial sectors/units, found operating in violation of directions of the EPCA and as

directed by Hon’ble Apex Court and Hon’ble NGT.

It is also pertinent to mention here that EPCA has been dissolved and Commission for
Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital Region

and Adjoining Areas for better co-ordination, research, identification and resolution of
problems surrounding the air quality index and for matters connected therewith or incidental
thereto

THEREFORE, in view the above mentioned facts and in compliance of the Directions of

the CAQM issued under Section 12 of the CAQM Act 2021, the undersigned hereby issue the
direction/order to close down the operation of the above said RMC as M/s Bansal Infratech
Synergies, (RMC Plant), Village Kutana, Kohand to Moonak Road, 1Carnal (Lat. -29,2949
N; Long.- 76.5234 E) by sealing its plant and machinery & DG set, if any, along-with directions
to stop the electricity supply of the above said unit, with immediate effect.

The actions and proceedings under the relevant sections and provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 1981 would be carried out separately without prejudice to this direction/
said project/activity/industry also.

3rd\ against the

Regio' r0
4

Karnal Region

Endst. No. HSPCB/KAR/2024/5169-76 Dated: 21 / 11 / 2024
A copy of this Direction/Order is forwarded to the following for information and
necessary action:
1. The Hon’ble Chairman, Haryana State Pollution Control Board, Panchkula with

respect to the discussion held in the Review Meeting for GRAP held under his able
Chairmanship on 19/11/2024.

2. The Deputy Commissioner, Karnal with a request to appoint a Duty Magistrate

along with necessary police protection for the compliance of the said
Direction/Order.

F.\OFFICE DATA HSPCB- RO KARNAL\DATA 2020 to TILL DATE\Rohtash JEE-10. 10.2023\Bansal RMC\Closure Order 2 1 :024.docx
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3.

4.

The Superintendent of Police, Karnal with a humble request to direct concerned
DSP and SHO to ensure that the said project/activity/industry doesn’t operate till
these orders are suspended/revoked by the competent authority.
The Sr, E.E., Air Cell, Haryana State Pollution Control Board, Panchkula the same
order/direction is issued with respect to the discussion held in the Review Meeting
for GRAP held under the able Chairmanship of Hon’ble Chairman, HSPCB on
19/11/2024 and the verbal directions/communications as passed/issued by your
good-self in the said meeting.
The S.D.M, Karnal with a request to issue necessary direction/order against the said

project/activity/industry under Section 152 BNSSI Bharatiya Nagarik SurakshaSanhita (BNSS) as the same is a source of public nuisance also. Further, he is
requested to appoint a Duty Magistrate along with necessary police protection for
the compliance of the said Direction/Order.
The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of said
unit
Mr. Rohtash, JEE, Karnal. He is requested to ensure compliance of the closure order
immediately. The JEE shall also initiate legal action and propose environment
compensation as applicable, as per the environment compensation policy of the
Haryana State Pollution Control Board and CAQM.
M/s Bansal Infratech Synergies, (RMC Plant), Village
Road, Karnal (Lat. -29.2949 N; Long.- 76.5234 E)

5.

6.

7.
r

8. Kutana, Kohandbto Moonak

h\*I
Regional of-icar

Karnal Region

q
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Regional Office, Karnal Region
Haryana State Pollution Control Board

2-d floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal

Website - www.hsl,)Gb.org.in E-Mail Id- hspcbrQkar@gmail.com

/:=::#1b\

en 1?B:
LiFE

CLOSURE DIRECTIONS

The Commission for Air Quality Management in NCR and adjoining areas1 vide Direction No
83 dated 17th September, 2024, issued statutory direction for implementation of the
revised schedule of the Graded Response Action Plan (GRAP), which is also available on the
CAQM website (caqm.nic.in), as and when orders under GRAP are invoked.

f The Sub-Committee for invoking actions under the GRAP in its earlier meetings held,
hzTti invoked actions under Stage-I, Stage II and Stage-III of the GRAP on 14th October, 2024,
21st October, 2024 and 14th November, 2024.

The Sub-Committee in its urgent meeting held on 17th November, 2024 further
reviewed the air quality scenario in the region as well as the forecasts for meteorological
conditions and air quality index of Delhi made available by IMD/IITM.

The Sub-committee observed that the AQI of Delhi was recorded at 44 1 (Severe) at
4:00 P.M on 17.11.2024 (today) and has been gradually increasing further and has already
reached Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and
7:00 P.M respectively. Further, the average A(21 for Delhi is expected to remain in this
adverse range owing to heavy fog, variable winds, highly unfavorable meteorological and
climatic conditions. Forecasts from IMD/lITM also indicate a likelihood of the AQI of Delhi
to particularly remain in higher end of "SEVERE"/"SEVERE+" category in the coming days,
owing to unfavorable climatic conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent further
deterioration of the air quality, the sub-committee decided that All actions as envisaged
under Stage IV of the GRAP i.e., 'Severe+’ category (DELHI AQI > 450) be implemented in
right earnest by all the agencies concerned in the NCR, with immediate effect, in addition to
the stage 1, 11 and 111 actions already in force.

Therefore, in an effort to prevent further deterioration of the air quality, the Sub
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -’severe+’ Air
Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in
the NCR, in addition to the Stage-I, II and III actions already in force, from 8:00 A.M. of
18.11.2024 in the National Capital Region (NCR).

Whereas the unit M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant),
Village Kutana, Tehsil Ballaha Assandh, Karnal was engaged in the process of Ready mix
cement concrete which is covered under Green category as per policy order dated
04.12.2020 of the Board regarding categorization of industries and required prior Consent
to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, the above said unit was inspected by Sh. Rohtash Dahiya, JEE on
17.11.2024 during the patrolling of the area for implementation of the directions issued by
commission under GRAP and he reported the following violations made by the above said
ufa -

1. CTE /CTO from HSPCB have not obtained.

2. RECD based DG set not provided on 125 KVA.
3. Adequate APCMI not provided.
4. RMC Plant found not in-operation during inspection.
Whereas, AQI of Karnal on dated 17/11/2024 was under Poor category and the

above said violations made on the part of unit were not only violating the provisions of Air
Act 1981 but also creating an emergent situation by contributing pollution in the
environment causing further deterioration of the air quality,
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Whereas the above said violations made on the part of the said unit are not onIY

violating the provisions of Water Act 1974 and Air Act 1981 but also creating an FmerF:Jlt
situation by contributing pollution in the environment causing further deterioration of \hP
;ir quality ’up to Severe: Category which is creating difficulties in breathing of tIe. pepple?
residing in the nearby locations, Hence closure action against the above said activitY is the
need of hour in large public interest.

Whereas power were delegated to Regional Officers by board in its j87th meeting
vide agei-ii it£-m’no. 187.12 (s) had on 17.02.2020 and orders were issued vid:rFndst np
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the oftice qrdet
:ndst–ho. Asp(.'B22005/2745_2753 dated 23.08.2005 of the board. Vide order dateq
19.30.2020/ it has 'been t.;rdered to delegate the power to the Regional Officers of the Board
in addition to power already delegated vide order dated 23,08.2005 for issuance of clos’ie
directions against the industrial sectors/units, fOund operating in violation of directionsY 1
the EP(.A and as directed by Hon’ble Apex Court and Hon’ble NGT.

a

It is also pertinent to mention here that EPCA has been dissolved and Commission

for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vidE
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital

Region and Adjoining Areas for better co-ordination, researchJ identification and Fesolution
of problems surrounding the air quality index and for matters connected therewith or
incidental thereto.

Therefore, in view the above mentioned facts and in exercise of the poweFS
conferred under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974
,„d „„d„ „,ti,. 31-A ,f the Air (Prevention & Control of PQUution) Act, 1981 and
delegated by board in its 187th meeting vide agenda item no. 187.12 (S), directions are

hereby issued to close down the operation of the above said illegal unit M/s Deepak
Build£rs and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh,
Karnal by sealing its plant and machinery & DG set along-with directions to stoP the
electricity supply of the above said unit, with immediate effect.

In addition to abovez it is also intimated that non-compliance with the directions
i,s„,d .„d„ ,e,tio„ 33-A ,f the Water (Prevention & Control of Po11LltiQr1) Act, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act/ 1981,is an offence

under the provision of 33-A of the Water (Prevention & Control of Pollution) \t 1974 and

"'d'';'":'" 31-A'f "' A'’CP’'"'"':'"&C'"'"’'fP':’"=:'-) A“’ 1981' CM
Regifnal officei

Karnal Region

O

E„d,t. N,. HSPCB/KAR/2024/5075-79 Dated: 20 / ll / 2024
A copy of the above is forwarded to the following for information and necessarY
action: -
1. The Chairman/ Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner,Karnal.
3. The Superintending Engineer, UHBVN, Karnal to stoP the electricitY suppIY of

said unit
Sh. Rohtash Dahiya, JEE, Karnal. He is asked to ensure compliance of the c!!sure
order immediately. The IEE shall also initiate legal action and pF$ose
environment compensation as applicable, as per poIicY of the Board'
M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana/
Tehsil Ballaha Assandh, Kar nal

4.

5

/

Region iI officer
Karnal Region
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Regional Office, Karnal Region

Haryana State Pollution Control Board
2nd flOor, SCO- 78-79 above Punjab National Bankr Namastey chowk1 Karnal
Website - Www.h$pcb.Qrg.in E-Mail Id- h$pgbrQkar@gmail.com

/I+ :UhqbaH(

LifE r1:M&

No. HSPCB/KAR/2024/ 5135 Dated: 21 / 11 / 2024

ENVIRQNMENTAL COMPENSATIQN ORDER

Sub. - Enylronmental Compensation order against - M/s Deepak Builders and Engineers
India Pvt. Ltd' (RMC Plant)/ Village Kutana, Tehsil Banaha Assandh, Karnal-or non
compliance of CAQM order No.1200 17/27/(,RAP/2021/CAQM 1092 Dated
!4'11'2024 (GRAP Stage III directions) issued by Commission for Air Quality
Management in NCR and adjoining areas.

•

Whereas, MinistrY of Environment Forest and Climate Change Government of India, in

exercise of the powers conferred under Section 3 of the Cor;mission for Air Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as
Act), has constituted the Commission;

Whereas, the Commission for Air Quality Management1 (hereinafter referred as (.'AQM)

from time to time, has issued directions in respect of measures to abate air pollution in ~th;
National Capital Region including directions for strict compliance of air pollution control laws in
orce;

Whereas, the Commission for Air Quality Management in National Capital Region and

Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue

q ::1T:{o:fs t : : :ti ! iT rfe Fact?: ::i yc = ; i F:IP: :iT:: :Td: : j : F;iP£= rTa late c ting and improving the
Whereas, CAQM has invoked the various restrictions as defined by Stage-1 of ('RAP vide

order dated 14.10.2024.
Whereas/ CAQM has invoked the various restrictions as defined by Stage-II of GRAP vide

order dated 21.10.2024.

Whereas, CAQM has invoked the various restrictions as defined by Stage_ III of ('RAP vide
order dated 14.11.2024, which includes:-

1. Further intensify the frequency of mechanized sweeping of roads.
2' Ensure daiIY wateF sprinkling along with dust suppressants, before peak traffic hours,

on roads and right of waYS including hotspots, heavy traffic corridors and ensure proper
disposal of the collected dust in designated sites/ landfills. - '

3' Further intensi® public transport services. Introduce differential rates to encourage off
peak travel.

4- Ci3 Enforce strict ban on the following categories of dust generating/ air pollution
causing C&D activities in the entire NCR:

Earthwork for excavation and filling including boring & drilling works,
Piling works.

LaYing of sewer linei water line, drainage and electric cabling etc. by open trench
system.
Brick / masonry works.
Operation of RMC batching plant.
Major welding and gas-cutting operations. Minor welding activities for MEP
(Mechanical, Electrical and Plumbing) works to be/ howeverJ permitted.
Painting, polishing and varnishing works etc.
Cement Plaster / other coatings, except for minor indoor repairs/ maintenance.
Cutting / grinding and fixing of tiles, stones and other flooring materials, except for
minor indoor repairs/ maintenance.

Water Proofing work (Excluding Chemical water proofing).

•
•

All demolition works•
•

•

•
•
•

A •

•

•
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Road construction activities and major repairs.
TransferJ loading / unloading of dust generating materials like cement, fly-ash,
bricks, sand, murram, pebbles, crushed stone etc. anywhere within / outside the
project sites.

Movement of vehicles carrying construction materials on unpaved roads,
Any transportation of demolition waste.
Note: All construction related activities. other than those listed under 4(i) above,
which are relatively less polluting / less dust generating shall be permitted to be
continued in the NCR, subject to strict compliance of the (.&D Waste Management
Rules/ dust prevention/ control norms including compliance with the directions of
the Commission issued from time to time.

•

•
•

(ii) All C&D related activities, including those under 4(i) above, shall be continued to be
permitted onIY for the following categories of projects, however subject to strict
compliance of the C&D Waste Management Rules, dust prevention/ control norms
including compliance with the directions of the Commission issued from time to time:

(a) Projects for Railway services and stations
(b) Projects for Metro Rail Services and stations
(c) Airports and Inter State Bus 'Terminals

Cd) National security/ defence related activities/ projects of national importance;
(e) Hospitals/ health care facilities
Cf) Linear public projects such as highways, roads, flyovers, over bridges, power

transmission/ distribution, pipelines, telecommunication services (Only for non-
open trench works) etc.

Cg) Sanitation projects like sewage treatment plants and water supply projects etc.
Ch) Ancillary activities/ specific to and supplementing the above project categories.
5. Close down operations of stone crushers in the entire NCR.

6. Close down all mining and associated activities in the entire NCR
7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS III petrol and

US IV diesel LMVs C4 wheelers) in Delhi and in the districts ofGurugram, Fariddbdd/
Ghaziabad and Gautam Budh Nagar.

8' GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-III standards or below/ in DelhiJ except those
carrying essential commodities / providing essential services.

9. GNCTD to not permit BS-III and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

IO' Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI dieseIJ
to enter Delhi Cexcluding buses /Tempo travelers operated with All India Tourist
Permit) .

11. State Govts. in the NCR and the C,NCTD may take a decision on discontinuing
phYsical classes in schooIs for children up to Class V and conducting classes in an
online mode

Further, citizens may be urged to adhere to the citizen charter and assist in effective
implementation of the GRAP measures aimed towards sustaining and improving the

Air QualitY in the Region, in addition to the citizen charter of Stage-I& Stage-11, as
under

• Walk or use cycles for small distances.

• Choose a cleaner commute. Share a ride to work or use public transport.
• People, whose positions allow working from home, may work from home.
• Do not use coal and wood for heating purpose.
• Individual house owners may also provide electric heaters to security / other

staff emploYed bY them to avoid open burning of bio-mass/wood / MSW
• Combine errands and reduce trips.
Whereasl CAQM has invoked the various restrictions as defined by Stage-IV of GRAP

vide order dated 17.11.2024, which includes:-

a

I

)

11
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+

CategorY. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe
Category) .

Whereas your unit M/s Deepak Builders and EngIneers India Pvt. Ltd. (RMC Plant)1
Village Kutana, Tehsil Ballaha Assandh, Karnal is a RMC plant and was inspected by sh.
Rohtash DahiYal JEE/Field Officer, HSPCB, Karnal Region on 17/11/2024 and during
inspection/visit, your project found non complaint in following aspects:-

1. CTE /CTO from HSPCB have not obtained.

2. Adequate APCM not provided.
3. RMC Plant found not in-operation during inspection.
Whereas, Air quality of Karnal as per CPCB website is 242 on 17.11.2024 which is

in Poor category at the time of inspection.
Whereas by doing so, your unit is emitting air emission pollutants into the

atmosphere in violation of the above said act/Rules & directions and endangering the life of
public at large.

Whereas, you are liable to pay the environmental compensation in terms of the
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22-12'2021 as
assessed by the Aoard as per methodology defined as under:-
n violations of Graded Response Action

Plan (GRAP) in NCR.4 EnvironmentalState of Air (mActivity
'nsation fRsCom

Rs. 1.0 CroreSevere +/EmergenIndustrial Emissions
Rs. 50 LakhSevere
Rs. 25 LakhPoorVe
Rs. 10 LakhModerate to Poor

RS) at Outlets of Dil CompaniesVaDOur Recovery System

1- StoP entrY of truck traffic into Delhi (except for trucks carrying essential
commodities/ providing essential services). All LNG/ CNG / Electric/ BS_VI
Diesel trucks) shall, however, be permitted to enter Delhi.
Do not permit LCVs registered outside Delhi, other than EVs / CNG / BS_VI diesel/
to enter Delhi, except those carrying essential commodities / providing essential
services

2

3. Enforce strict ban on plying of Delhi - registered BS-iV and below diesel operated
Medium Goods Vehicles (MGVs) and Heavy Goods Vehicles (H(,vs) in DelhiJ

except those carrYing essential commodities / providing essential services.
4. Ban C&D activities, as in the GRAP Stage-III, also for linear public projects such as

highwaYS, roads, flyovers, overbridges, power transmission, pipelines1 tele-
communication etc.

5. NCR State Govts, and GNC’I'D may take a decision on discontinuing physical
classes even for classes VI - IX, class Xl and conduct lessons in an online mode

6. NCR State Governments / CNCTD to take a decision on allowing public, municipal
and private offices to work on 50% strength and the rest to work from home

7. Central Government may take appropriate decision on permitting work from
home for employees in central government offices.

8' State Governments maY consider additional emergency measures like closure of
colleges/ educational institutions and closure of non-emergency commercial
activities, permitting running of vehicles on odd-even basis of registration
numbers etc.
Further, citizens may be urged to adhere to the citizen charter and assist in

effective implementation of the GRAP measures aimed towards sustaining and

improving the Air Quality in the Region, in addition to the citizen charter of tage_
1, Stage-II and Stage-III, as under:-

• Children/ elderIY and those with respiratory, cardiovascular, cerebrovascular
or other chronic diseases to avoid outdoor activities and stay indoors/ as

much as possible.

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in ''SEVERE"
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i. Not Installed
ii. Non-Functional

Target Date
DOor to Severe+Ve

Moderate to Poor
Severe +/Emergen
Severe
Ve: Poor
Moderate to Poor

Foor tO Severe +Ve
Moderate to Poor

Rs. 1.0 Crore
Rs. 50 Lakh
Rs. 25 Lakh
Rs. 1.0 Crore
Rs. 50 Lakh
Rs. 25 Lakh
Rs. 10 Lakh
Rs. 25.0 Lakh
Rs. 10 Lakh

Construction sites
(Offending plot more
than 20,000 Sq.m.)

Waste/garbageSolid
dumping in Industrial
Estates

Failure to water sprinklin
a) Hot-spots
b) Other than Hot-spots

on unpaved roads
boor tO Severe +Ve
loor to Severe +Ve

Rs. 25.0 Lakh
Rs. 10.0 Lakh

In view of above mentioned directions and violations at your project and in view of
invocation of (,RAP directions of stage III for banning, restricting and regulating vapious
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s Deepak BuildePS
and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh, Karnal
to deposit Environment Compensation amount of Rs. 10,00l000/- (Ten Lakh onIY) with the
Haryana State Pollution Control Board as Environment Compensation on account of the damage
caused by the unit to the environment.

Online mode-
Account Holder Name- Haryana State Pollution Control Board
Account No.- 100053543757
IFSC Code: INDB0000164
Bank Name: INDUSIND BANK

ReMal Officer
Karnal Region

I
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Regional Office, Karnal Region
Haryana State Pollution Control Board

2-d floor, SC0- 78-79 above Punjab National Bank, Namastey Chowk, Karnal
Website – www.hsp€b.org.in E-Mail Id- hSP£brQkar@gmail,com

No. HSPCB/KAR/2024/5136 Dated: 21 / 11 / 2024

ENVIRONMENTAL COMPENSATION QRDER

Sub. - Environmental Compensation order against - M/s R S B Projects Private Limited,
RMC Plant, Kohand to Assandh Road, Village Kutana, DisH. Karnal or non
compliance of CAQM order No.1200 17/27/GRAP/2021/CAQM 1092 Dated
14.11.2024 (GRAP Stage III directions) issued by Commission for Air Quality
Management in NCR and adjoining areas.

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in
exercise of the powers conferred under Section 3 of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as

Act), has constituted the Commission;

Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM)
from time to time, has issued directions in respect of measures to abate air pollution in the
National Capital Region including directions for strict compliance of air pollution control laws in
force;

+
Whereas, the Commission for Air Quality Management in National Capital Region and

Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue
directions as it deems necessary or expedient for the purpose of protecting and improving the
quality of the air in the National Capital Region and Adjoining Areas;

Whereas, CAQM has invoked the various restrictions as defined by Stage-1 of GRAP vide
order dated 14.10.2024.

Whereas, CAQM has invoked the various restrictions as defined by Stage-11 of GRAP vide
order dated 21.10.2024

Whereas, CAQM has invoked the various restrictions as defined by Stage-III of GRAP vide
order dated 14.11.2024, which includes:-

1. Further intensify the frequency of mechanized sweeping of roads.
2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours,

on roads and right of ways including hotspots, heavy traffic corridors and ensure proper
disposal of the collected dust in designated sites/ landfills.

3. Further intensify public transport services. Introduce differential rates to encourage off
peak travel.

4. (i) Enforce strict ban on the following categories of dust generating/ air pollution
causing C&D activities in the entire NCR:

Earthwork for excavation and filling including boring & drilling works
Piling works.

Laying of sewer line, water line, drainage and electric cabling etc. by open trench
system.
Brick / masonry works.
Operation of RMC batching plant.

Major welding and gas-cutting operations. Minor welding activities for MEP

(Mechanical, Electrical and Plumbing) works to be, however, permitted.
Painting, polishing and varnishing works etc.

Cement, Plaster / other coatings, except for minor indoor repairs/ maintenance.
Cutting / grinding and fixing of tiles, stones and other flooring materials, except for
minor indoor repairs/ maintenance.
Water Proofing work (Excluding Chemical water proofing).

•

•

All demolition works.•

•

•

•

•

e

•

+
•

•
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Road construction activities and major repairs.

Transfer, loading / unloading of dust generating materials like cement/ fIY-ash/
bricks/ sandI murramj pebbles, crushed stone etc. anywhere within / outside the
project srtes.

Movement of vehicles carrying construction materials on unpaved roads.
Any transportation of demolition waste.
Note: All construction related activities. other than those listed under 4(i) above,

which are relatively less polluting / less dust generating shall be permitted to be
continued in the NCR, subject to strict compliance of the C&D Waste Management
Rules1 dust prevention/ control norms including compliance with the directions of
the Commission issued from time to time.

•

•
•

(ii) All C&D related activities, including those under 4(i) above, shall be continued to be
permitted only for the following categories of projects, however subject to strict
compliance of the C&D Waste Management Rules, dust prevention/ control norms
including compliance with the directions of the Commission issued from time to time:
(a) Projects for Railway services and stations

(b) Projects for Metro Rail Services and stations
(c) Airports and Inter State Bus 'Terminals
(d) National security/ defence related activities/ projects of national importance;
(e) Hospitals/ health care facilities
(D Linear public projects such as highways, roads, flyovers, over bridges, power

transmission/ distribution, pipelines, telecommunication services (Only for non-
open trench works) etc.

(g) Sanitation projects like sewage treatment plants and water supply projects etc.
(h) Ancillary activities, specific to and supplementing the above project categories.
5. Close down operations of stone crushers in the entire NCR.
6. Close down all mining and associated activities in the entire NCR.

7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS III petrol and
US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad,
Ghaziabad and Gautam Budh Nagar.

GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated
Medium Goods Vehicles (MGVs), of RS-111 standards or below, in Delhi, except those
carrying essential commodities / providing essential services.

8

GNCTD to not permit BS-III and below diesel operated LCVs (goods carriers)
registered outside Delhi, to enter Delhi, except those carrying essential commodities
/ providing essential services.

9

10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel,
to enter Delhi (excluding buses /Tempo travelers operated with All India Tourist
Permit)

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing

physical classes in schools for children up to Class V and conducting classes in an
online mode.
Further, citizens may be urged to adhere to the citizen charter and assist in effective
implementation of the GRAP measures aimed towards sustaining and improving the
Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-II, as

under
• Walk or use cycles for small distances.
• Choose a cleaner commute. Share a ride to work or use public transport.

• People, whose positions allow working from home, may work from home.
• Do not use coal and wood for heating purpose.

• Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bio-mass/wood / MSW

• Combine errands and reduce trips.
Whereas, CAQM has invoked the various restrictions as defined by Stage'lV ofGRAP

vide order dated 17.11.2024, which includes:-

+
/

/d

+

+
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1. StoP entry of truck traffic into Delhi (except for trucks carrying essential
commodities/ providing essential services). All LNG/ CNG / Electric/ BS_VI

Diesel trucks) shall, however, be permitted to enter Delhi.
2. Do not permit LCVs registered outside Delhi, other than EVs / CNG / BS_VI dieseIJ

to enter Delhi, except those carrying essential commodities / providing essential
services.

3' Enforce strict ban on pIYing of Delhi - registered BS-IV and below diesel operated
Medium Goods Vehicles (MGVs) and Heavy Goods Vehicles (H('vs) ii DelhiJ
except those carrYing essential commodities / providing essential services.

4. Ban C&D activities, as in the GRAP Stage-III, also for linear public projects such as
highwaYS/ roadsp fIYovers/ overbridges, power transmission, pipelines, tele-
communication etc.

5. NCR State Govts. and GNC'I’D may take a decision on discontinuing physical
classes even for classes VI - IX, class XI and conduct lessons in an online mode

6' NCR State Governments / CNCTD to take a decision on allowing public, municipal
and private offices to work on 50% strenglh and the rest to work from home

7. Central Government may take appropriate decision on permitting work from
home for employees in central government offices

8' State Governments maY consider additional emergency measures like closure of
colleges/ educational institutions and closure of non-emergency commercial
activities, permitting running of vehicles on odd-even basis of registration
numbers etc.

Furtherp citizens may be urged to adhere to the citizen charter and assist in
effective implementation of the GRAP measures aimed towards sustaining and
improving the Air QualitY in the Region, in addition to the citizen charter oftage-
1, Stage-II and Stage-III, as under:-

• Children, elderly and those with respiratoryp cardiovascular/ cerebrovascular
or other chronic diseases to avoid outdoor activities and stay indoors1 as
much as possible.

Whereas your unit M/s R S B Projects Private Limited, RMC Plant, Kohand to
Assandh Road, Village Kutana, DisH. Karnal is a RMC plant and was inspected by sh.
Abhijeet Singh Tanwar, AEE along-with Sh. Rohtash DahiyaJ JEE on 20.11.2024 and during
inspection/visit Your project found non complaint in following aspects:-

1. CTE /CTO from HSPCB have not obtained.

2. RMC plant was found operational, thus violating CAQM Direction (,RAP Stage-

3. Sprinklers not provided.
4. Uncovered Construction material is lying at site.
5. Metalled /Pucca Road not provided.
WhereasJ Air quality of Karnal as per CPCB website is 212 on 20.11.2024 which is in

Poor category at the time of inspection.
Whereas by doing so, your unit is emitting air emission pollutants into the

atmosphere in violation of the above said act/Rules & directions and endangering the life of
public at large.

WhereaS You are liable to pay the environmental compensation in terms of the
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as

b

a
assessed by the Board as per methodolo defined as under

Environmental Compensation to be levied on all violations of Graded Response Action
Plan (GRAP) in NCR.

Activity
State of Air Quality Environmental

Compensation (Rs.]
Industrial Emissions Severe +/Emergen Rs. 1.0 Crore

Severe Rs. 50 Lakh
Ve Poor Rs. 25 Lakh
Moderate to Poor Rs. 10 Lakh

Vapour Recove System at Outlets of Oil Com ,ies
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i. Not Installed
ii. Non-Functional

Target Date
Ve loor to Severe+
Moderate to Poor

Severe +/Emergen
Severe
Ve: Poor
Moderate to Poor
Ve >oor to Severe +
Moderate to Poor

Rs. 1.0 Crore

Rs. 50 Lakh
Rs. 25 Lakh
Rs. 1.0 Crore
Rs. 50 Lakh
Rs. 25 Lakh
Rs. 10 Lakh
Rs. 25.0 Lakh
Rs. 10 Lakh

r

./

Construction sites
(Offending plot more
than 20,000 Sq.m.)

Solid Waste/garbage
dumping in Industrial
Estates

Failure to water 'rinkli
a) Hot-spots
I pots

on unpaved roads
Ve. oor to Severe +

Ve. bOOr tO Severe +

Rs. 25.0 Lakh
Rs. 10.0 Lakh

In view of above mentioned directions and violations at your project and in view of
invocation of GRAP directions of stage III for banning, restricting and regulating various
activities to mitigate the present severe environmental conditions and protect the life and
health of the citizens, it is hereby ordered with the directions to the unit M/s R S B Projects
Private Limited, RMC Plant, Kohand to Assandh Road, Village Kutana, Distt. Karnal to

deposit Environment Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the
HafYana State Pollution Control Board as Environment Compensation on account of the damage
caused by the unit to the environment.

Online mode-
Account Holder Name- Haryana State Pollution Control BoardAccount No.- 100053543757
IFSC Code: INDBOOO0164
Bank Name: INDUSIND BANK

+

a Regi'6lat Officer
Karnal Region

It-

120

148



Annexure-45

121

149



122

150



123

151



&LIFE 
L1festyle For 
Environment 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

2nd floor, SCo- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 

Website - www.hspcb,org.in E-Mail ld- hspcbrokar@gmail.com 

No. HSPCB/KAR/2024/502 

ENVIRONMENTAL COMPENSATION ORDER 

Sub.- Environmental Compensation order against -M/s JPS Earth Movers Pvt. Ltd. Near 
Moonak Head, Village Moonak, Karnal or non compliance of CAQM order No.1200 
17/27/GRAP/2021/CAQM 1092 Dated 14.11.2024 (GRAP Stage III directions) 
issued by Commission for Air Quality Management in NCR and adjoining areas. 

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in 
exercise of the powers conferred under Section 3 of the Commission for Air Quality 
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as 
Act), has constituted the Commission; 

Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM) 
from time to time, has issued directions in respect of measures to abate air pollution in the 
National Capital Region including directions for strict compliance of air pollution control laws in 
force; 

Whereas, the Commission for Air Quality Management in National Capital Region and 
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue 
directions as it deems necessary or expedient for the purpose of protecting and improving the quality of the air in the National Capital Region and Adjoining Areas; 

Whereas, CAQM has invoked the various restrictions as defined by Stage-I of GRAP vide 
order dated 14.10.2024. 

Dated:99 /11 / 2024 

Whereas, CAQM has invoked the various restrictions as defined by Stage-II of GRAP vide order dated 21.10.2024. 

1. Further intensify the frequency of mechanized sweeping of roads. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-III of GRAP vide order dated 14.11.2024, which includes: 

se POLLUTION 

HAAYAA STA 

2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours, on roads and right of ways including hotspots, heavy trafic corridors and ensure proper disposal of the collected dust in designated sites/ landfills. 

Piling works. 

3. Further intensify public transport services. Introduce differential rates to encourage off peak travel. 

Earthwork for excavation and filling including boring & drilling works. 

4. (i) Enforce strict ban on the following categories of dust generating/ air pollution causing C&D activities in the entire NCR: 

All demolition works. 

Brick/ masonry works. 
Operation of RMC batching plant. 

Laying of sewer line, water line, drainage and electric cabling etc. by open trench system. 

Painting, polishing and varnishing works etc. 

Major welding and gas-cutting operations. Minor welding activities for MEP (Mechanical, Electrical and Plumbing) works to be, however, permitted. 

minor indoor repairs/ maintenance. 

Cement, Plaster / other coatings, except for minor indoor repairs/ maintenance 
Cutting /grinding and fixing of tiles, stones and other flooring materials, except for 

Water Proofing work (Excluding Chemical water proofing). 
Road construction activities and major repairs. 
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ITansfer, loading / unloading of dust generating materials like cement, fly-ash, 
Dicks, sand, murram, nebbles, crushed stone etc. anywhere within / outside the 

project sites. 
Movement of vehicles carrving construction materials on unpaved roads. 

Any transportation of demolition waste. 
Note: All construction related activities. other than those listed under 4() above, 

Wnicn are relatively less polluting / less dust generating shall be permitted to be 
continued in the NCR, Subject to strict compliance of the C&D Waste Management 
Kules, dust prevention/ control norms including compliance with the directions of 
the Commission issued from time to time. 

(1) All C&D related activities, including those under 4) above, shall be continued to be 
permitted only for the following categories of projects, however subject to strict compliance of the C&D Waste Management Rules, dust prevention/ control norms 

8 

(b) Projects for Metro Rail Services and stations (c) Airports and Inter State Bus "Terminals (d) National security/ defence related activities/ projects of national importance; (e) Hospitals/ health care facilities () Linear public projects such as highways, roads, flyovers, over bridges, power transmission/ distribution, pipelines, telecommunication services (Only for non open trench works) etc. 
(g) Sanitation projects like sewage treatment plants and water supply projects etc. (h) Ancillary activities, specific to and supplementing the above project categories. 5. Close down operations of stone crushers in the entire NCR. 6. Close down all mining and associated activities in the entire NCR. 7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS III petrol and US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad, Ghaziabad and Gautam Budh Nagar. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated Medium Goods Vehicles (MGVS), of RS-III standards or below, in Delhi, except those carrying essential commodities/providing essential services. 9. GNCTD to not permit BS-III and below diesel operated LCVs (goods carriers) registered outside Delhi, to enter Delhi, except those carrying essential commodities / providing essential services. 10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel, to enter Delhi (excluding buses /Tempo travelers operated with Al1 India Tourist Permit). 

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing physical classes in schools for children up to Class V and conducting classes in an online mode. 
Further, citizens may be urged to adhere to the citizen charter and assist in effective implementation of the GRAP measures aimed towards sustaining and improving the Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-II, as under: 

Walk or use cycles for small distances. 
Choosea cleaner commute. Share a ride to work or use public transport. People, whose positions allow working from home, may work from home. Do not use coal and wood for heating purpose. 
Individual house owners nmay also provide electric heaters to security / other staff employed by them to avoid open burning of bio-mass/wood/ MSW 
Combine errands and reduce trips. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-IV of GRAP 
vide order dated 17.11.2024, which includes: 

1. Stop entry of truck traffic into Delhi (except for trucks carrying essential 
commodities/ providing essential services). A11 LNG/ CNG / Electric/ BS-VI 
Diesel trucks) shal, however, be permitted to enter Delhi. 

including compliance with the directions of the Commission issued from time to time: (a) Projects for Railway services and stations 
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2. Do not permit LCVs registered outside Delhi, other than EVs / CNG / BS-VI diesel, 
to enter Delhi, except those carrying essential commodities/ providing essential 

services. 3. Enforce strict ban on plying of Delhi - registered BS-IV and below diesel operated 
Medium Goods Vehicles (MGVS) and Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential commodities/ providing essential services. 
4. Ban C&D activities, as in the GRAP Stage-III, also for linear public projects such as 

highways, roads, flyovers, overbridges, power transmission, pipelines, tele-

5. NCR State Govts. and GNC'TD may take a decision on discontinuing physical communication etc. 

Neseven for classes VI -1X, class XI and conduct lessons in an online mode 
O NR State Governments /CNCTD to talkea decision on allowing public, municIpal 

and private offices to work on 500% strength and the rest to work romn no 
Ientral Government may take appropriate decision on permitting work rom 

home for employees in central government offices. O. State Governments may consider additional emergency measures like ciosu e o 

cOleges/ educational institutions and closure of non-emergency commercial 
dcuviteS, permitting running of vehicles on odd-even basis of registration 
numbers etc. 
rurtner, citizens may be urged to adhere to the citizen charter and assist in 
etective implementation of the GRAP measures aimed towards sustaining and 
Improving the Air Quality in the Region. in addition to the citizen charter of tage 
1, Stage-lI and Stage-III, as under: 

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in "SEVERE" 
Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe 

Category). 
Whereas your unit M/s JPS Earth Movers Pvt. Ltd. Near Moonak Head, Village 

Moonak, Karnal is a RMC plant and was inspected by Sh. Rohtash Dahiya, JEE/Field Officer, 
HSPCB, Karnal Region on 21/11/2024 and during inspection/visit, your project found non 

complaint in following aspects: 

Children, elderly and those with respiratory, cardiovascular, cerebrovascular 
or other chronic diseases to avoid outdoor activities and stay indoors, as 
much as possible. 

1. CTE /CTO from HSPCB have not obtained. 
2. RMC Plant was not operational during inspection. 
3 RECD based DG set not provided at 125 KVA both DG sets are connected. 
4. Large quantity of uncovered Construction material is lying at site. 

Whereas by doing so, your unit is emitting air emission pollutants into the 

atmosnhere in violation of the above said act/ Rules & directions and endangering the life of 

public at large. Whereas, you are liable to pay tne enronmental compensation in terms of the 

direction of the HSPCB issued vide letter NO. HSPCB/PLG/2021/2351-79 dated 22 122021 8 

assessed by the Board as per methodology defined as under 

i. Not Installed 

Environmental Compensation to be levied on all violations of Graded Response Action 

Activity 

lndustrial Emissions 

i. Non-Functional 

Plan (GRAP) in NCR. 
State of Air Quality 

Severe +/Emergency 

Severe 
Very Poor 

Vapour Recovery System (VRS) at Outlets of Oil | Companies 
Moderate to Poor 

Target Date 
Very p0or to Severe+ 

Moderate to Poor 

Environmental 
Compensation (Rs.) 

Rs. 1.0 Crore 

Rs. 50 Lakh 
Rs. 25 Lakh 
Rs. 10 Lakh 

Rs. 1.0 Crore 
Rs. 50 Lakh 
Rs. 25 Lakh 

126

154



Construction sites 
(Offending plot more 
than 20,000 Sq.nm.) 

Solid Waste/garbage 

dumping in Industrial 

b) Other than Hot-spots 

Severe +/Emergency 
Severe 
Very Poor 

Failure to water sprinkling on unpaved roads 
a) Hot-spots 

Moderate to Poor 
Very poor to Severe + 

Moderate to Poor 

Online mode 

Very poor to Severe + 
Very poor to Severe + 

Account Holder Name- Haryana State Pollution Control Board 

Account No.- 100053543757 

Rs. 1.0 Crore 

Rs. 50 Lakh 
Rs. 25 Lakh 

In view of above mentioned directions and violations at your project and in view of 

invocation of GRAP directions of stage III for banning, restricting and regulating various 

IFSC Code: INDB0000164 

Rs. 10 Lakh 

activities to mitigate the present severe environmental conditions and protect te 

health of the citizens, it is herebv ordered with the directions to the unit M/s JPS Earth Movers 
to deposit Environment 

Pvt. Ltd. Near Moonak Head, Village Moonak, Karnal 
Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the Haryana State rouuuo 

Control Board as Environment Compensation on account of the damage caused by the untt to 

the environment. 

Bank Name: INDUSIND BANK 

Rs. 25.0 Lakh 

Rs. 10 Lakh 

Rs. 25.0 Lakh 
Rs. 10.0 Lakh 

RegYonal Officer 
Karnal Region 

Estates 
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To 

Lifestyle For 
Environment 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

No. HSPCB/KAR/2025/ 97 

2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 

Website - www.hspcb.org.in E-Mail ld- hspcbrokar@gmail.com 

M/s Sandhu Construction Company 
vpo-munak, Dist: Karnal, Haryana. 

CAUJTiOte 

Sub: - Show Cause notice for closure under section 31 - A of the Air (Prevention and 

Control of Pollution) Act, 1981 & under section 33 - A of the Water (Prevention 

and Control of Pollution) Act, 1974. 

Whereas, the following shortcomings were found in your unit 

Dated: 07/02/ 2025 

Whereas, your unit was inspected was inspected by CPCB Team along with officers 

of HSPCB, Karnal on dated 07.02.2025. 

1 Boundary wall not provided along 03 sides of unit (Only front has boundary 

wall). 
2 Adequate plantation not provided along boundary wall of unit. 

THEREFORE, you are hereby show caused for 10 days as to submit the compliance 

report after removing the above said short comings. 

This may be treated as most urgent 

In case you fail to comply with the deficiencies mentioned above within stipulated 

period, it will be presumed that you have nothing to say in this regard and accept the status 

as mentioned above, which will warrant action against your unit under section 33 -A of the 

Water (Prevention and control of Pollution) Act, 1974 & unit under section 31 -A of the Air 

(Prevention and control of Pollution) Act, 1981. 

Regional officer 
Karnal Region 
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